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INTRODUCTION 

• I, tb,e Chairman of the Public Accounts Conunittee as authotised by the 
Committee, do present on their behalf this 84th Report "of the Committee on 
Para ,1 {sexcept ub-paras 1.12 (6),1.12 (c), 1.12 Cd) and 1.12 (e)] of the Advance 
Report of, the C&AG of India for the, year 1982-'83, Union Government 
" (Railways) relating to Review on Compensation Clai~  

.  " 2. The Advance ~  of the Comptroller & Auditor General of India 
,for the year 1982-83, Ullion Government (Railways) was laid on the Table of 
the House on 24 February, 1984 .. 

3. In ,this Report, the Committee ,have observed that despite ea ~i i  

of rai,lway operations, ad,ditiun of new wagons, strengthening of claims' pre-
vention and security organisations, the amount of compensation paid for loss 
and damage to goods has been gradually increasing. Froin Rs. 14.3 crores in 
1977-78 it has gone upto'Rs. 33.0 crores in 1984-85 and further to Rs. 43.57 . 
croresin 1985-86. Percentage of value of.olaim paid on earnings, which came 
~  ~ad all  from 0:93 in 1977-78 to 0.71 in ~  has also increased 
I.\,: 0.84 In 1983-84,0.87 1n 1984-85 and further to 0.95 In 1985,-86. The, Com-
, mittee have desired the Railways to analyse these increasing trends and take 
appropriate remedial measures i ~ a view to ensuring greater security of 
transport of consignments." ' 

• 
4. The Committee have been informed that, the loading of high rated 

commodities on the Railways is, ,declining qespite increase 'in their productioft. 
According t() the railway themselves, the l ~di  of these high profit yielding 
commodities in 1984·85 was 85.73 lakh e ea i~  Rs. 249.48 crores) as 
compared to that of 89.42 lakh tonnes (earnings Rs. 257.91 crores) in 198):·84. 
'The Committee have suggested that this decline in traffic may well be due to 
the high incidence of claims on a ~  of loss and damage. It is evident from 
the analysis of the percentage of compensation paid to the revenue earlJ,ed 
that half of the amount paid in a year as compensation is"' on the hi ~ profit 
yielding di ie~ which constitute only 20,% of the earnings of the railways. 

~l he C~ i ee .have ~ l d~ ,that ~ e profitability ~  railway i e a ~~  
'woUld Improve If there 15 an lDcrease In the traffic of high rated cdlnmoditles 
and decrease in th& incidence of claims due to loss and damage in respect of . 
these commodities." 

5. On broad analysis the claims arise due to complete loss of packages, 
pilferage, damage-by dampness and delay in transit and other causes resullins' 

(v, .. 



( vi) 

from a series of failures in the implementation of the remedial measures by 
the e i ill~ operating, . mechanical, security and claims departments. 
However, complete loss of packages and pilferage enroute account for the 
majority of cases settled. The e e ~a e of number of claims settled by 
payment in respect or loss/tneft of complete consignment increased from 25.5 
in 1977-78 to 36.8 in 1983-84 andtha:t in respect of pilferage, although decrea-
sed from 44.0 in 1971-78 to" 40;7 in 1981-82, remained more or less' static 
thereafter. Damage by dampn;ss, delay in transit, and other causes were, res-
ponsible for about 22.6% of the a~ e  'settled by payment in ~ he 

Cominittee have asked the railways to take approl'riate steps to check' the 
growth of claims, specially, on account of complete loss of packages and 
• pilferage.'. .-

6. The Publk Accounts Committee (1985-86) examined this paragraph 
Itt their sittings held on 18& 19 September, 1985. The Public Accounts Com-
mittee (1986-87) considered and finalised the report' at their sitting held on8 
April, 1987. the MinUtes of the sittings form Part II' of the Report. 

7. For reference, facility arid convenience, the 'observations and 
recommendations of the Committee have been printed in thick type in the 
bOliy of the Report and have also ~  reproduced in 'a consolidated ,form in 
Appendix to the Report.' ~ 

8. The Committee 'would like to express their thanks to the Officers of 
the Ministry of Railways (Railway B'oard) for the cooperation extended by 
tQ.em in giving il1formatioll to the Committee. ' 

• 
• ' 9. The Committee also la ~ on record their appreciation of the assis-

tapce rendered to them in' the rna tter by. the office of the Compt1'oller and 
Auditor e ~ al of India. '  , , 

NEW DBLHI; 

10 April, 1987. ~ 
20Cltaitrl1, 1909(SQka)' 

E., A,YYAPU J,U:DDY, 
Chairmtlll, 

Public Accounts Committee. 
, , 

--. .. 
~  printed (one cyclostyJed ~  '!lid 0" tJlo Tlable 0, tbe HOUle and 5 copies placed 

o 10 Parliament Library). ' 



REPORT 

REVIEW ON COMPENSATION CLAIMS 

• 1. The Audit Para on Review on compensatioJ! claims as aePCarinl 
in the Advance Rc:port of the Comptroller and Auditor General of ~dia 

for the year 1982-83, Union Government tRailways) is reproduced as Appendix; 
1 to this Report. 

A.. A.dmisSlbility of a claim . 

2. As regards the admissibility of claims, the Ministry of· Railways 
(Railway Board) have stated that under section 73 of the lnc1ia·n Railways Act, 
a railway administration is responsible for loss, damage .or .detcrioration of 
100ds in transit arising from· a,ny cause except those due to act Qf God, 
war, public enemies, omission or negligence of the consignor/consignee, etc. 
As eX(lCptions to seneralliability of the Railway as cacrierslaid down in 
Section 73, there are other provisions (contained in Section 74 to 78) in the 
Act under which the liability of the Railway has been further limited. For 
instance, under Section 74, When the consignment is booked ai owner's risk 
l.te, the railway administration is not responsible except on the proof hX . the 
l;:'imant that. such loss or damage was due to negligence or misconduct on the 
part of the railway administration . .. 

3. The Ministry of Railways have futher stated that under Section 78B 
of the Indian Railways Act, the claimant is required to prefer this claim to 
the railway andministration where the· goode; were booked or to the railway 
administration on whos'e railway the destination station lies or the loss. etc. 
occurred, within six months from the date of ~ i  In receipt of such claim 
letter, the case is re·,istered, claim file is opened, and acknowledgement, 
givins the .claim file number, is despatched to the claimant. The claim file 
then remains under the charge of a claims dealer, Who is a clerk. 

4. According to the Ministry, the first step to be taken, after issue of 
acknOWledgement, ·is to obtain a· report from the destination station. It is 
called 'missing goods report'. This report either indicates non-delivery of the 
~ i il ~  at he ~~ i  or.in case h~ goods ~a e al ead~ been delivered, it is 
a~ a ed by orJglnal raIlway receipt, shortage certificate, damage and 
deficiency message,etc. This d ~ e  also contains other partiCUlars, sueh 
as name of the part.y to whom the consignment Was delivered, condition of 
the goods at the time of unloading and at ~he time of delivery, etc. This report 
is the most vital documant for disposal of a claim. Small valuation claims, 
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particulQ.ry for shortage and dimage, ~ e disposed of sunuitarily on the ~ i  
of facts verified from the missing goods report. Iri high valuation cases or non .. 
delivery cases, further detailed enquiries are made. After scrutinising the, 
facts of the case, the claims officer determineS the admissibility of the claim or 
otherwise under law. If the, claim is payable,' order to that effect is passed on 
the file and the amount payable is a~ la ed on the basis of quantum oli, 
goods los. or da~a ed .and the price thereof: Where the claim is not admissi-

ble, it is repudiated and the ' ~  is advised . . ' 
Number of elaimspreferred and settled 

. , 

. 5. It is, seen from Audit para that the claims for compensation for loss 
and damage preferred and accepted vis-a-vis traffic earnings in 1972-73 and for 
the years 1977-:78 to 1982-83 were as under: '  ,  ' . _._---_._._ .. .. 
Year Traffic; Claims Percentage Value Percentage 

. -------- ~  of claims of of value of 
Tonnage Earnings Pre- Acc::eP-' aC"cepted claims claims 
{in (Rs,'in ferred ted against accepted paid 01\ 

millions) crores) (Nos, in lakh) claims (Rs. in earnings 
preferred crores) , 

.-.-----_-.:..._.L.-

~ ~  175 786 7,1 .3.2 45 12.3 1.56 
~ 1977-78 211 1407 4.6 1.8 ,39 14'3 0.93 

1978-79 200 1397 5.4 1.9 35 12.3 0.88 

1979-80 193 1440 5.7 1.7 • 30 11.5 0.15 

1980-8t. 196 1733 7.0 1.9 27 14.0 0.81 

1981-82 221 2486 7.4 2.0· 27 19.9 0.80 

1982-83 228 3132 6.5 1.7 26 -• 21.9 0.70' 

6. Vaiue of claims accepted and the. e e ~ e of value of ciaims paid 
on earnings increased fromRs. 21.9 croresand 0.70 in 1982-83 to Rs. 30.5 
crores ,and 0.84 in tC;R3-84 Rs. 33.0 crores and 0.87 in 1984-85 and further to 
Rs 43.57 crores and 0.95 in 1985-86"respectively. 

" . 
7. In this connection the Chai a ~ Railway Board stated durin, 

evidence: .' ' 

"Figures ()f compensation as a'percentage of ei~ ~a i  has come 
down from 1.56 to 0.87 ~hi h is much less than what it used to be. e~  

will try to bring it down further." " • 

The representati:ve of Railway Board, ~dded : 

"When We carry a consigp.ment. it has to"pass thrQUgh 30 or 40 guards. 
It a parcel van is loaded, say, from New Delhi, it is handled ,by so many 
~a d  and ~e  cannot ~ C!harge of' each parcel physically at, every 
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place: Suppose the guard is eha'nged at Agra and if. the guard who relieves 
says that he will check up the. po&ition of each and everypa(cel and 
then go further, then the train cannot move at all. Another thing is that 
we have 97 transhipment points and each point means some pilferase 
sOmewhtlre." ' 

8. However" the Chairman, Railway Board intervened to say: 

"But, we do not deny that we have to improve." 

The representative of 1he Railway Board added: 

"We have paic;l serious attention to . it and have i e~ ed repairing. 
facilities of wagons. Newwag'ons. are being received. Old wagons which 
are built with thin sheets and were prone to pilferage by cutting through 
a ~ i e are being replaced with' sheets made of thick guage. We have 
added containers also. There is no pilferage from them." . 

9. It is seen from the table mentioned above that the percentage of claims 
accepted by the Railways decreased gradually from 1972-73 to 1982·83. The 
Con:iJqittee desired to know. the reasons for the gradual increase intepudiation 
of cases (gradual decrease in acceptance of cases) during these years. In a note 
furnished inthis regard, the Ministr:y of Railways ~il a  Board) ·eXoplained 
.\he position thus: .  . 

, "Table given above gives number of claims preferred, No. of claims paid 
and percentage of claims paid,to total preferred. .1n this table, No. of 
claims preferred include opening balance, new'c.laim, and reopened claims. 
Similar data for 1983·84 and 1984-85 are given el ~ 

1982-83 
19&3-84 
1984-85 

No. of claims No. of . 
preferred (in- claims 
eluding O. B. paid . 
and Reopened) (in lakhs) 
Un,lakbs). . • 

6'.55 
6.04 

'5.90 .. 
·1.70 
1.12 
1.68 

Percentage of 
claim paid to 
total preferred. 

26.0 
28.4 
28.4 

It will be noted from the above data that precenta.ge of claims paid has 
, improved during last two years. as compared to 1982·83. ft is further 
clarified· that the claims which have not been paid are not necessarily 

, repudiated. Very large Bumber ,of claims are di ~d of by delivery, etc. 
, 'In fact, the percentage of claims repudiated should be in relation to 
nUD1ber of claim!! settle'd, and not "preferred" to judge the extent of. 
repudiation out of the total settlement. 

Complete data 'of set dement for the years 'from 1977-78 to 1984-85 are 
given below, which show that the percentage of repudiation in the total 
settlement flas been gradually decreasing and not increasing, As compared 
to 1917-78 it hll:s aecreased by 6% in 1984-85." ' 
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10. The Ministry further stated in this connection that: 

"There is increase in the number of clahps settled under the head 'other-
wise'. But these are ~ l  those claims which were adjusted against .' 
consiPments already delivered in excess to the claimants or settled by 
way of matching delivery as also claims closed due to the party not ~ 

mitting necessary documents required for settlemerit of claims cases." 

11. However, it is learnt 'from Audit that the .claims settled • otherwise' 
were mainly those that consignQr/consignee do not pursue being tired of delay 
of protracted correspondence. 

12. When asked about the causes for repudiation of cases the Ministry of 
Railways (Raiiway Board) have stated that sample study of 1363 cases repudia-
ted during last ten days of August 1985 was undertaken on six RailWays (South 
a e ~ Western, Eastern, Central, Northern & Southern) which reveals the 
. follo'Oving broad reasons of repudiation : 

Causes 

1. Party's negligence 

2'. Claims Notice not e~ed 

withiD. six. months 

3. Defective condition of 
packing 

4. Improper loading 

S. Said to contain RR 

6. Latent defects 

7. Bx.cepted articles percentage 
ha ~  not paid 

8. Loss in party's siding 

. 9. Goods Itot claimed 

10. Carriage in open wagon at 
party's request 

11. Natural deteriQration or 
defect due.to vice of goods 

Section of No. of claims 
Indian Railways repudiated . 

Act. 

73(f) .364 

78B 328 

77C 145 

78 101 

22S 

73(h) 34 

77B 33 

76C '23 

15 

'SA 7 

73(g) 88 

1363 
~ ... 
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'l3. It is understood that there has been continuous increase in number of 
court Cases instituted every year, d,ec;reed against Railways 'and amoUnt paid as 
·compensation as a .result of court deCrees; besides'a large number of 'court cases 
'are still outstanding. The  Committee desired to know whether the increasing 

trend of suits against Railways was not indicative of the fact that the claim ~ e  

were not examined and disposed of properly or re.pudiated on untenable grounds. 
In reply, the Ministry of Railways (Railway Board) stated in a note as under: 

" .. 

-"In 1983-84, 33,305 new suits were instituted. It.came .down to 29,016 in 
1984.-85, which shows an improving trend. Total amount paid in court 
caseS Was Rs. 6.20 crores in 1983-84. It came down to Rs. 5.75 crores in 
1984.-85. Here also there is a declining trend. 

In ~  25,235 suits were disposed of, of which 9,310 were decreed 
against the Railways and the balance Were either dismissed, or coibpromi. 
sed out of court or disposed of otherwise. In 1984.-85,' 23,144 suit(were 

~ dispose.d of, of which 8,832 were decreed against the Railways and the 
balance either dismissed or compromised or 'disposed of otherwise. 

Suits are being filed in about S per cent of the 'claims cases. It indicates, 
that in the remaining 95 per cent of claims, the parties are more or Jess' 
satisfied with' ~he decisions. Every effort is being made to ensure that all . 
claims' are settled expeditiously and correctly and the disputes 'are reduced 
to th'e minimum, Instructions are again bting issued to the Railways that 
cases whlch do not merit contest in a court of law should ~e settled by the· 
railway 'itself, and greater attention should be paid in' conducting of con-
testable suits." . 

14. According to Ministry of RaUwaysthe number· of claims cases pen-
ding in ~  at the end of the year 1984-85 was 64,420. 

IS". On being asked whether there was a system of revieWing the cases 
decreed against the Railways to find out h~ reasons thereof and to take "reme-
dial measures based on results ~ such reviews, the Ministry stated:" ." 

"Such review is done in claims offices'of Zonal Railways. This is useful 
for evolving policy for satisfactory settlement of i il~  cases in ·future. 
The .review is also necessary in order to decide the quesijon of going iii 
Appeal. If .the Advocate's performance is found to be unsatisfactory tb.at 
is also taken note of for continuing him or not on the basis of this 
review." .. 
1(;. Uncler SeetlOD 73 of the IDdiaD 1laUways Ad, 1890, as ameaded: in 1962, 

.. ranw., ad i l a l ~ Is responsible ler loss, ~ e or deterioration of goods 
ba traIIIlt arlsiDlli'olD ab1 eaue exeept sucIa·as ad of God, war, Public enemies, 

.. I .. . 



omiS!lion or negligenCe of tbe consignor/con!ligDee, etc.' As exception. to general 
liability of the Railways as ..carriers laid, down in Sec:tion 73, tbere are other 
provisions (contained in sections 14 to 78) in tbe Act wblcla further restrict tile 

liability of tbe Railways. For instance, under Section 74, when the consignment 
is booked at owner's rislHate,-the railway aclminlstration is' not responsible euept 
on tbe proof by the claimant tbat loss or damage was due to negligence or miscon-
duct on' the parf of tbe r(ailway administration • 

. 11. nie Committee are conStrained to ,6int out ~ de i e e ll il of 
-railway operations, addition of new wagons, strengthening of claims prevention aDd 
, security organisations, tbe amount of compellSltion paid for loss and damage to 

. goods bas been gradually i ~i  From Rs. 14.3 crores in 1977· 78 It bas gone 
up to Rs. 33.0 croFes in 1984-85 and furtber to Rs. 43.57 crores in 1985.86. 
Percentage of value of claims paid on earnings. wbicb Came down gradually from 
0.93 in 1977-18 to 0.77 in ~ bas also started going Up and ·In faet increased 
. to 0.84 hi 1983-84,0.87 in 1984-85 and furtber ~ in 1985-86. These increas.-

ing trends imply tbat 105'1 ~ d pilferage are on the increase. Tbe Committee feel 
tbat once the article'i are acCepted for a ~  the Railways, as public carrier. 

must take ~  as a sacred duty to transport them, to tbeir destination safely and 
sccul."ely tbereby redueing, in tbe proee .. s, tbe nuniber of claims for compensation' 
and consequently ~ amount to be paid 'tbereagainst. The Committee would urge 
upon tbe Railways to go into the reawns leading to'. the aforesaid iDcreasiDI1!Cnds 

t and take appropriate. remedial meLIJUreS witb' a view to ensuring greater security of 

consignments. ,The Committee bave dealt in detail witb some of tbe reasOns 

responsible for tbe claim cases as also suggested some remedial. measures later In 
tbls Report. 

18. The three modes of settlement of claim cases are (0 payment to tlie 
parties (it) repudiation and (iii) settlement "otherwise' (delivery under clear receipt, 
, matching delivery, non-receipt of documents, etc.). The Committee ftnd that the 
percentage of ai ~ paid and rerudiated to the total claims settled' in a year 
decreased from 39.26 "and 40.14 resPectively in 1977-78 ~ 33.10 ana 33.99ID 
1984-85. The increase in percentage of cases settled'otberwise' (from 20 •• in 
1977-78 to 32.91 in 1984-85) bas been attributed by Railways to tbolle daims' 
, whicb were adjusted a ai ~ consignments already delivered in excess 10 the 'clai-
mants or settled by way of matching delivery as alSo claims closed due to non-
submission of necessary documents by tbe party required for settlement of claim 
cases. However, the Committce bave been given to understand tbat tbe claims 
"settled 'otber.wise' consisted mltinly of tbose in respect of which consignol'f/consig-
nees were frustrated on account of delays and protracted correspondence. The 
Committee consider that it is tbe duty of tbe Railways as a monopoly traasporter 
to ~  all claims fairly· and expeditiously. The Committee therefore desll'e 
that broad reaCJOns for the increase in claim eases .ttled 'otherwise' be analysed 
and suitable steps taken to eDsure tbat the consigneet;/coDsignoni do not· bale to 
sder on account of any lethargy or delay on .. part of the Railways. 



19. The Committee further note that a fairly considerable nmnbfr of claim. 
are rep.dlated eYery year. , For exampJe iu 1984-85,34% of the eases 'were repa-
diated. A sample study of 1363 cases repudiated .during August; 1985, undertaken 

on six RaUways (South Eastern, Western, Eastern. Central, Northern & Southern) 
revealed broad reasons of repudiation ,all party's negligence, (364 eases), claims 
notice not sened within six months (328 eases), defective conditIon of packing 

(145 eases), improper loading (lOluses) etc. All these cases were repudiated for 
violatioA of one or the other provision(s) of sections 73 to 78 of Indie.n Railways 
Act. Since these eases are repudiated, apliarently due to infringement of relevant 
rules on the part of consignees/consignors, it 'wou,d be a good thing if from time 
. to time attention is speciftcally draw'" to the notice of the parties and assist.nce 

given to them to the extent possible before they book their consignments. 

20. The Committee are concemel to note that a large number of court' 
eases involving comfensation claims are instituted every year and substantial 
amount is paid by Railways as compensation as a result af court decrees. In 1984-
85,29,016 new suits were instituted and the amount paid iu court cases was 
Rs. 5.75 crores. The Committee are not wholly satisfied with the reply of the 

Ministry that suits are being flied in about 5 per cent of the claim eases only and 
in the remaini",g 95 per cent of claims, the parties are more or leiS satisfied with 
the deelsions. The Committee desire tbat further vigorous efforts are necessary to 
ensure. tbat all the claims are settled expeditiously and correctly so that' the Rail-

~  Customers do not resort to 'litigation in courts. '  . 

21. The Committee are informed that review of the C8Se'j decreect against 
tht: Railways is done in claim offices of Zonal Railways and this Is useful for 
evolving policy guidelines for satisfactory settlement of similar cases in future. 
The CO)Dmittee consider that a' summary of 'lessons learnt as a result of sucb 

reviews should be circulated to all otber Zonal Railways for their guidance. 

• 

B. AnalysiS of the percentage of compensation paid to the 

revenues earned 

22. Audit para points out that the percentage of compepsation paid to 
the revenues earned viz., 0.8 percent indicated that it consists of 2 major com-
ponents viz : 

0) claims paid on transport of bulk commodities such 'as Coal and Coke, 
mineral, oil, grains and pulses., Industrial raw material, lime, stones, 
etc. which constitute 80 per cent of the earnings of the railways 
a i~  for 0.4 per cent. 

(ii) The e ~i i i  0.4 per cent is in respect of 'balance other goods' 
which constitute 20 per cent of the total ' earnings from high profit 
yielding commodities (tea.1taiher goods, jute. oil seeds. edible oils, 
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spices, piece goods, medicines, motor carS and parts . and parcel 

traffic). 

, 23. The Committee desired to know why it was not possible to concentrate 0-. 20% of the traffic 'Balance other goods' .which takes toll 0(50% of the 
amount of claiDJ.s paia •. In reply, the Ministry of Railways (Railway Board) 
stated 1n a note : 

"AU possible efforts continue to be made to concentrate on the prevention 
of claims on 'other goods'; but as these consignments mostly move in 
'smalls' and in piece-meal with many handling points, those face more 
transit hazards than the bulk commodities which generally move in train 
loads." 

24. Audit para points' out that incidence of claims in respect of "balance· 
other goods" Was in the range of 3.4 per cent. to 69.5 per cent of their earnings 
during the year 1981-82, as indicated in the table that follows: 

--"-" 

Amount of 'Traffic Percentage 
claims paid . earnings 

...... -.-----(RS:in 'Iakhs) .... -. 

~ 
1 2 3 4 5 

I .. Parcel traffic 233.00 1418 3.4 

2. Tea 13.43· 226 . 5.9 

• 3. Leather goods 15.19 • 31 41.0 . 

4. Jute • 18.48 485 4.0 

5. Oil seeds ~  1308 6.3 

6 •. Bdible oil '43.17 1325 3.3 

1. Spices' .. 20.90 . 293. 1.1 

8. Piece goOds 43.99' 350 12.5 

9. ,Medicines 
~  

5.08 28 18.0 

10. Motor cars, tractor parts 9.11 14 69.5 

.. .' . 
25. When asked to comment on the wi6e variation in the incidence of 

claims in respect of "balance other goods'" during evidence, the Chairman, 
Railway Board explained as under : .  . 

"Here there are computational errors. Probably, it is also our fault. The 
claims paid have been taken for both motor cars and tractor parts. Audit 
. figure would probably not have been 69.S. It would have been 14.95. We 
should have pOinted it out earlier. It is a Slip. 
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We·have worked out the figures for subsequent yearS also in regard to this 
in terms of the percentage claims paid to the traffic' earnings and' we find 
.that in some areas there has been improvement and in other ueas we are· 
trying to imProve further.' . ., 

19820083 ~ i-

Parcel traffic 

Tea 

Leather goods 

Jute 

Oilseed. 

Edible Oils 

. SpiCes 

Piece goods 
Medicines 

Motor Cars and tractor parts 

Ovel'1\ll average 

~ e a e  

1.48 

'6,04 

51.17 

0.36 

6.62 

2.84 

5.82· 

18.24 

13.0 

20.7 

2.27 

(percentage) 

. 1.85 

11.02 

40.00 

0.48 

5.68 

2.35 

9.68 

22.39 

·17.46 

~  

2.58 '. vt 
26. °It is learnt from Audit that freight earnings from bulk commodities, 

mainly grains and pulses, fertilizers, iron ore, raw material for steel plants, lime 
stqne etc., do not cOYer their haulage cost. and the Railway earn surplQS only. 
'from the freight on high rates commodities. Audit para points out thait the 
loading of several high rates commodities su<:h as ·tea, edlt.le oil, jute,leather 
10005, sugar, motor car and tractor consignments has been affected from 1977. 
78 onwards. Despite increase in their paxluction ranging from 8 to 33 per cent 
during 19n·78 to 1981·82. the loading orthese commodities on the Railways 
declined resulted ina loss of earnin8s to the ell.tent of Rs. 77.46 crores. 

" 
• 27, further, according to Audit, he ~  ~ hi h rates com1l10dities 

cameci under other goods has been on the dechne SInce 1980·81 as seen from 
the goods traffic stati!;tics of Indian Railways. . 

28. When enquired about the reasons for the decline in traffic under othulir 
1000s, the Ministry of Rdl;"ays (Railway Board) stated in. a note: . o. , 

"Ca) The Railway's "reference is fQr loading in futl block rakes (train·loa'ds). 0 
General aoods traffic. by and large, is not offered in block rakes. h~ 

traffic which moves in block rakes comprise of coal, iron dre, steet, 

mineral oils," cement, fertilizers, salt, tiD,ertone, etc. These are also 
the 'plallne4 di i~  for which definite pio,rammes are \aid 
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down and which enjoy higher priority in allotment of wagons. The 
Railways are, therefore, not in a position to meet the full demand of 
piecemeal loading of general goods. This policy has proved to be in 

\ the OVerall interest of the' Railways 'as' well' as nationai economy. 

,. ,(b) Due to inherent advantages of road, iransport, such as door to door 
~  ' 'service, flexibility of rates, smaller units oftra1\liport and quicker transit 

time, general·goods traffic has been gradually diverted to road." 

29. On being enquired Whether Railway Board had taken any remedial 
measures to improve the loading under high rates 'other gQOdS' and what the 
trend' of loading in 1983-84 and 1984-85 was, the Ministry of Railways (Railway 
Board) stated ina note as under: 

"Higher classification of a commodity is not the only criterion for deter-
niining the profitability of that commodity. Other important conSidera-
tions are loadability, lead, susceptibility to loss and damage enroute. 
l ~e oftraffic offered at a time, etc. Based on thel!c considCrations as 
well' as a ~  a list 005 groups of higb profit. yielding commodities has 
beeq drawn up. In 1984·85, loading of these high profit yielding commo-
dities was 85.73 lakh tonnes as compared to 89.42 lakh tonnes in 1983-84'. 

The corresponding earnings were Rs.249.48 crores as compared to Rs. 
257.91 crores in 1983-84. Regular analysis of drop in this traffic is done 
by the Marketing Organisation for improvement. Some of the measure 
taken in this regard are' indicated belo",-: 

(a) High profit yielding commodities have been exempted from the pur-
view of operating restrictions . 

.(b) Wagon allotment priority for these di i~  has been upgraded. 

lc) Speed link express trains ha"l: peen started betWeen important 
metropolitan cities to provide fast and poiot to point service. . ' 

(d)ICDs have ~ opened which serve a; d~ ports and deal with 
, e a~ al e  

(c) Station to statiOll rates have been quoted by ~ al railways, te» attract 

traffic diverted to road. . 

(f) Incentive has been gi'Ycn by way of refund of a portion of lidinl 
. charge when more traffic is loaded from tlie sidin,." 

3O.T.e Co8Ulllttee baYe heeD ilYeD to ~ tW frelpt eandIIp frea 
... commodities, _bdJ fOOllpa'" ... paIIeI do IIOt &:eyer tIIeJr ..... cost 
... tt.e1bllwa,.ead ......... J fro. tile fretpt ........ rated co. ...... 
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!lUcia as tea, edible oUs, jute, leather goods, motor ears and tractor parts etc. Despite 
increa.'H!s. in ~i  production raJlging betWeen 8 to 33 per cent daring 1977-78 to 
1981-81, the loading of these commodities on ·the Railways _declined resulting in 
loss of earnings to tile extent of Rs. 77.46 crores. According to Audit, this deeJia-
Ing trend continued even thereafter. Even according to Railways themselves, 'f. 
loading of these high proftt yielding commodities in 1984-85 was SS.73.lakb 

tonDeS (earnings Rs. 149.48 crores) as compared to that of 89.42 Iakbs ' .. nes 
(eamings Rs. 157.91 crores) in 1983-84. This decline in ·the traftle has ,*,n 
attributed by the Railways partly to the fact that they prefer loading of goodS.JI 
full block rakes and thqefore are not in a position to meet the full demaad of 
hiah rated commodities which are generally oJl'ered for piecemeal lAding and 
partly due to gradual diversion of general good<j traOlc to road due to inhelent 
advsntagCll of road transport_ Ministry of Railways have stated in "this connection 
that regular analysis of decline in this traffic is done by the Marketing Organisa-
tion for effecting improvement and S()me measures have been taken to iJDprove the 

po!llltion in this regard. However, the C i ~e suggest that this deeline in trafIIc 
may well be due to the high Incidence of claims on account of loss aud damage. 
It Is evictent from the a a~ i  of the percentage of compensation paid to the 
revenue earned that half of the amount paid In a year as comJensation is on the 
blgh proftt yielding commodities whicb constitute only 10 per cent of the earnings 
of tbe Railways. I'urtber, tbe percentage of amount of compensation paid to the 
tramc earning Is p.articularly higb in-respect of certain commodities. In the year J 
1983-84,40.0 per cent of tbe freigbt on leatber goods, was paid bac:k as compeD$a-
tion for goods lost, damaged etc. This percentage was 11.39 in case of piece 
goods, 17.46 in case of spices, 7.55 in ease of motor ears and tractOr parts etc:. In 
the same year as compared to the. 'average percentage of 0.84 only, for all tbe 
aoods a li ~ed by the Railways. The Committee are, therefore inclined to 
c:onc:lude that tbe profttability of railway operations would improve' if their Is aD . 
increase in tbe tra. of high rated commOdities and decrease In ·the inCidence of 
claims due to lOIS and damage iD respect of. these COmmodities. Etrorts should be 
piade in this clirectioD. 

31. The Com"llttee observe from the Report of ~ Comptroller and 
Auditor General of I,dla ~all a  for tbe year 1981-81 and tbat tbe CODtaiaer 

services. were d ~d in tbe year 1966 and by the year 1981-81 16 routes for 

container servk:cs were established. One of tile ways in which costly traftlc CIID 
be wean\d over from road transpOrt could be by providing efllc:ient container 
service whleb can compete eft"ec:tively with tbe road senic:es. Apart from vnter 
safety container 5e'rvicc prol'idcs door to door delivery. It is unfortunate talGae 

Railways have not developoo this service In a bllger wa7. The Committee e ~ 

mend that the feasibility of Introducing coDtaiaer senk:es on a 1 ... 1' IIIIIDher or 
routes to meet tbe needs of smal! indentors as well as to proYide dec:tive, lIIIf'e 
and pilfer-proof delivery of tlte costly goods DUly be eXDliDM. The CoIDIIIittee 
would like to be apprised of the remit of IIIICb a lItHy. 
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33. It is seen from the above statement that claims settled by' payment 
can be attributed mainly to complete ioss of packages, pilferages. and damage 
by wet. Percentage of claims paid for loss/theft of complete consignments . 
increased from 25.5 in 1977.·78 to 36.87 in ~  Although the percentage of 
claims paid for pilferage came down from 44.0 in 1977-78 to 40.1 in 1981-82; it' 
remained more or less the same thereafter. The' cause..wise claims settled by 

Railways are discussed in the following paragraphs. 

Complete losl 0/ packages including loss 0/ wagon load consignments 
34. During ~  compensation was paid in 66852 cases (Rs. 15·94 

crores) against 48,083 cases. (Rs. 4.53 crores)in 1977-78,. thus registering an 
. increase of 39 per cent in number of cases and 252 per cent in the amount paid 
therefor in these eight years. According to the Audit para the main commodities 
affected were fresh fruits,. vegetables and other perishables, grains and pulses, 
oil seeds and cOal and coke. There were'failures of the commercial staff at the 
booking ap.d enroute stations to ensure 'Pack, Label, Mark' case and to observe 
the prescribed rules viz. check the contents, seals of wagons etc. 

35. The Committee desired to know whether the increasing trend of loss 
and damage claims on accoWlt of complete loss of packages did not indicate 
laxity in observations of ~ le  by the Railway staff and whether the ruies did 
not need further tightening. In reply the Ministry of Railways (Railway Board) 
stated in a note as under: 

"The number of claims paid on aCQPunt of complete loss of packages 
during the last 4 years bas been as under: 

Year No· 0/ cases 

-1981-82 
1982·83 
1983-84 
.1984-85 

68,109 
73,001 
70,132 
66,852 

AmouHt paid' 
(in lakhs of Rs.) 

690.26 
908.91 
1485.112 
1593.68 

This would show that the ~ of such cases has COme down i~ 
1984-85. Adherence ofJ1lles is under constant watch of the supervisors . 
and officers. Incidence of complete loss is also dependent on Law and 
Order situations." 

Pilferage 

36. The number of claims admitted due to pilferage and the amount paid 
therefor during 1977-78. 1931·82,1982.83 and 1983·84 were as under: 

Year No. of claims .Amount--

1977·78 
1981-82 
1982-83. 

1983-84 i 
82926 
82496 
76219 
74424 

in lakhs ~  Rs. 

546.94 
620.44 
63'4.84 
791.88 



"37. Audit para poi'nts out that pilferage mainly occur when wagon loadS 
remain unconnected or suft'er detention. e ~  through the door crevices due, 
to defective doors of wagons, by cutting the panel of covered 'wagons by 
,miscreants and from the ~ d  of guards and road van, clerks owing to non-
observance of -instructions of lock brakeavans, inadequate watching : by the 
security staft', etc. ' 

38. it is iearilt from Audit that pursuant to the reeoniinendations of the 
Railway Convention Committee (1913), the Railway Board introduced in 1913 
an analysis of the reasons for,pilferagelpartialloss cases' to.pin point the area 
of loss, devise preventive measures and fix. responsibility'; -

'39. ~  such' a de~ailed analysis is done only by 6 out of 9 ~il a  
(Central, E3stern, SOuthern, South-Central, South-Eastern, and Western 
Railways). Thus for about 32,810 cases 01,lt of i e ~ e a e  of 1981p82, 
reasons available were as under: ' . 

, Factors contributory to 
pilferage on Railway 

1981·82 . f 
,No. of 
pilferage 
cases • 

Amount of 
e~ a i  

paid 
(Rs. in laths) 

~ .. ~

I. Through door crevices and 
body holes 

2.' In goodshed and ·parcel 
offices platform outside the 
walled ,accotiunodation. 

3: From the cUstody of guard 
and road van clerk 

12033 

1301' 

19416 

~  

148.65 

5.93 

61.30 

215.88 

40. The Committee enquired as to how wagons with defective doors were 
supplied for loading by the trade. ~e Ministry in a note stated as under: 

"Every care is taken to' see that wagons with defective doors are not 
, supplied to trade for loading.  In!\tructioR'also exist that coal-tar gunny 
strips should be used so that rain water does not seep into the waJOll 
throughtbe door crevices. There is also a provision for. providin, 
dummage by the consignors bear the wagon doors to protect the contents 
from 'criminal interference through the door crevices. Pilferage from door 
crevices is generally. therefore, not due to wagons having defeCtive doors 
at the time of loading but due to victimisation by .nti-social clementi 
while the waions are'in transit." 



. 
41. The Cotiunittee desired to know as to how' thefts could occur from 

custody of guards/brake van clerks and why the road van clerks could ~ even 
oblel'Ve the primary . duty of locking the brake vans/store vans. To this, the 
Ministry of R.ailways (Railway Board) stated in a oote as under: 

• • 
"The cases referred in this para mostly pertain to small parcels, hke 
bundles of ~ a e  and magazines, baskets of fish, fruits and vege-
tables etc. Which are handed over and taken over by the guards ·and 
brake a~ Clerks 4uring short halts of traine;. i ~ this short time 
counting and checking of large number of packages is rather difficult. 
"Fixation of responsibility for pilferages, is, therefore, not always practical. 
However, no laxity is allowed., and wherever responsibility can be fixed, 
defaulters are taken up. Considering the volume of the transportation of 
such small packages, claims onthis account is small. Indian Railways run 
about 3800 passenger, mail and express trains daily <:arrying lakhs of.such 
packages and handle them at thousands of stations. Number of-such 
cases has gradually come down ,as the following data indicate:. 
----

Year No. of cases pilfered under the 

1981-82 

1982-83 
1983.84 
1984-85 

.  4 

custody of guards/road van clerk 

19,583 

16,879 
12,707 
.11,000 

. 42. On being asked about the role played by R.PF staft' in guarding goods 
In Railway custody, the Ministry stated in a note as under: . 

"RPF personnal are out to guard packages given in their custody at goods 
sheds, parcel offices and platforms. Besides, these major yards, a hi~ 

ment points and some other important yards are guarded by RPF, 
personnel round the clock. Wherever RPF e e~ are specifically 
provided for guarding of ,oods, effective improvement'! in respect of 
prevention of theft/pilferage i~ noticed." 

. 
Claims arlslll, from damage by Wflt 

43. According to Audit para, in 1981-82, the Railways had paid compeD-
.. tion amounting to Rs. 3.68 crores in 27,988 cases due to supply of non water 
tight t'NWT) wagons at the loading, transhipment and repacking statiOns. Out 
of the above, claims for damage by wet to grains and pulses (\4106 cases, value 
of claim paid Rs. 1.98 crores) had a lions share. 

44. A test he ~ at Royapuram (Madras) by the train examiners of 
Southern Railway durins July to September 1981 showed that out of 1.586 
covered wagons loaded with grains and pulses,' 1199 Were found as NWT 
_IOns. • 
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.45. "This indicates that there were recurring failures of Mechanical 

Department to follow the prescribed maintenance practicef ·in the sick lines and 
. transportation hed ~ ·,uch as ; 

• -application of roofjng ·compound to . wagons witli leaky roof, and 

-repairs to wasons with defective door, proper welding and revitting of 
wasons with cotters, etc. 

46. When enquired about the reasons for the Mechanical Departments' 
! failure to attend to leaky wagons in the sick lines and trat1Sportation shed, the 
Ministry of Railways '(Railway Board) ~ lai ed in a note· as under : 

t 

~ ... 

"The practice in vogue in this regard is that train examination staff are 
called by the commercial staff to examine any suspect wagons before the 
same are offered for loading to the· consignor. Based 01J this e a i a ~  
any defects noticed are attended to. In cases of minor openings-such as 
.gaping joints, distorted· doors, etc.-ingress of water is prevented by the 
application of suitable seali!).g compounds, small strips. etc. Corrosion 
damages and cuts within the capacity of sicklines are attended to hy 
panel patching. Abnormally heavy damages necessitate the wagon being 
sent for NPOH repair/POH, as'tl1-e case may he, Special gangs are .. 
orpnised for this purpose during the monsoon season to minimise the 
extent. of damages by wet. 

2. Whilst overall arrangements in this. regard are considered e e~all  

satisfactory, there may be cases of damages by wet resultirg from: 

(i) humping of wagons eoroute resuiting in ftaking off of the water 
sealing compound· which cailnot be detectod in a loaded \!t'agon; 
and 

(ii) unseasonal rains or unanticipated rains during transit. 

The sustained efforts of the Mechanical Department in this regard have 
resulted in a reduction in thenumher of claims accepted hi respect of 
grains and pulses, as will be seen from the figures given below: 

.. _-----
Year No. of claims due to 

damage b,. wet 
------

1977-78 15,470 

1978-79 18,785 
1979-80 J8,348 
1980-81 16,349 
1981-82 14,106 
1982-83 13,826" 
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47. It is lcrrnt that the number of claims due to damaje by wet i,D, 
respect of grains and pulses for the year 198).84 was ~  agamst h~  of 
13,826 in 1982·83. The number of loss and Damage clalms {all commoditles? 
due to damage by wet ~ i  1982-83 and 1983·84 was as under: 

. 
Year No. of claims AmoUnt 

(Rs. in lakhs) -
1982·83- ~ 25,793 335.59 

198384 31,616, 484.01 

48. The Committee enquired. about these figures in respect of the year 
1984-85 and queried whether those support the Railway's claim of J'e<blction in 
the number of claims accepted as a result of efforts of Mechanical Department. ' 
in :repty, the Ministry stated in a note as under: 

.. 

"The position bf Claims Cases on account of damage by wet to gri.iilS 
and ,pulses as wel,l as to aU commodities during ~he l.ast three years was 
as under: '  • 

Year Claim!' cases Claims cases Amount paid 
on grain and on all comma- on-ill comma-
pulses due to . dities due to dities due to 
wet wet wet. -{' 

. __ .. _------------- (RI. in lakhs) 

. 1982·83 .13,826 25,793 335.59 ~ 

~  17,948 31,616 484.01' 
1984-85 19,215 33,060 502.00 

-----
With sizeable' nui-tlber of overaged covered stock in use claims d ~ ~ 
damage by wet have further gone up despite panel patching etc. The 
efforts of l e ha i~  department are a saving factor in the situation and 
in sustaining high level of food g1'aln loading despite shortage of covered 
wagons, and their not too satisfactory condition, by panei patching, 
damage to goods in old,Cour wheeler wagons through door crevices' etc. 
can1\Ot be eliminated. ' 

4C). Audit Para further points out that tbe mechanical department of tbe 
R.ailways had also failed to utili !Ie. fuUy the panel patching facilities. created il),l" 
the sick lines and workshops. Against the. ·capacity of 25,500'wagoJlS per'. 
month, the actual out tum wa!' arou.nd 10,85.1 ~  1982 which meant a capacity 
utilisation of only 45 per cent. ThIS resulted tn continueti cirCUlation of panel 
cut, body hole wagons. . 

. 50. When enquired a~  to why the Railways il i~ ed capacity for patcbing 
Cacilities cre1\ted in their sick lines and h ~ only to tire ~ e  of 45 pet' 
, cent in 1982, the Ministry repliec1 in a note: . 
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"Facilities for'panel patching. attention' to BO wagons, ~  the Divisions 
e e ~~ ed in 1972 and target of 25,500 wQ.goDs to be so attended to per 
mouth, was laid <lown which is equivalent to ,306,000 wagons per ,year. 
As against thistarget, 2,29.111 ,wagons were attended to in 1982-83 and . 

• , 2,44,432 wagons were atten4ed in 1983-84 repres$mting 74.9% and 79.9% capacity utilisation. A ~  factor which contributed to this somewhat 
lower capacity utilisatiotl'was the diversionofresourcesto attend to BOX 
wagons which Were showing signs of endenuc distress ~ e to abnormally 
heavy corrosion and hence had to be attended to,on war footing." . 

5L In reply to a query the Ministry of Railways,(bHway Board) stated 
that the capacity utilisation (Railway-w,se) for, 1982·83 and ~  of panel 
patching was as under .: 

1982 .. 83 1983-84 
~ :--------.... --

Rtys. a e~ . Out turn % Utilisation Out turn % Utilisation 
------ ------ ---------

No. of No. of Wagons No. of Wagons 
'wagons wagons , wagons 

-" 

CR 54000 30986 ' 57.4 ,31406 58.2 

~  30600 20908 68.3 ' 235,90 77.1 

~  ,48600 . 44589 91.7, 46895. 96.5 

NB NIL 19131 28713 

NF 7200 12672 ' 176.0 12672 176.0 

SR 32400 19813 ,61.2 17332 53.S 

sC 36000 14551 40.4 14932" 41.5 

SE 39600 ,328,48 82.9 32920 83.1, 
. ~  • 

WR 57600 33611 35972 62.5 

Total: 306000 229111 74.9 244432 79.9 
-----

52. It is scen from the above that ex.cept on Northern Railway and 
North East Frontier Railway; the capacity utilisation needs improvCJnCnt on all 
other Zonal Railways. ' 

53. Audit Para points out that there w-ere heavy arrears -iii the. POll of 
~  the percentage of wagon,s overdue POR had risen from 9.22 
(aG wagons) and 8.52 (MG wa.gons) in 1977-78 to 25 (80) snd 17 (MG) in 
1981-82 .. The Commercial Department had failed to sell'epte such dc(cctive 
overdue POH .wagons and reject them for lQading. leading to loadiq of commo-
dities in defective and leaky· wagons. Investment of Rs. 612.45 crores in 
replaceml!nt of, 34.358 derelict wagons and acqui'lition of 34,663 wagoru; darin, 
1977-78 to 1981 .. 82 had thus not proved fully productive due to the faUure of 

Mechanical Department. ' • 

• 



Delay In)ransit 

54. Delay in transi£ and consequent deterioration of i e~  was. 
'another major factor accounting fot the increase ;in l~i  ~ e  Audit para 
points out that thete were series e a i ~al fallures Impedmg the ~ e e  

ofsuch traffic according ,to schedule as detall below: \ 

(i) Overcarriage of parcels. During 1981 .. 82, the number of such over .. 
carried parcels on S"uthern Railway alone was 7,236. 

(Ii) ,Non-despatch of parcel a ~ bUls. 

(iii) NQn-adherence to the prescribed transit time, non .. maintenance of 
schedule or parcel/QTS trains. 

'(iv) Less procurement of parcel vans on replacement account resulting in 
less availability of such vans for parcel traffic. 

(v) While there is shortage of vltns for loading parcel traffic, a substantial 
number of available parcel vans/wagons (822 vans in, 1981 .. 82) were 
allotted for loading by freight forwarders at concessional rates 
resulting in recurrin& loss of earnings. 

(vi) The luggage/brake vans (LR SLR, VP) attached to 'the Rajdhani and 
other intercity super fast express trains i a ia~l  ~  de l a~ i 

due to ~a e e  habit of not depositing their heavy l a e~  

bra'lc.e vans.' A test c}lcclc. in audit in August, 1983, revealC!d that 
ill each of the three luggage brake vans of the Rajdhani express 
running between New Delhi -Bombay and 'New Delhi ..... Howrab 
illvariab!)r run empty despite considerable traffic in : fresh ,fruits and 
' ~ ha le items. 

• 55. The Committee,desired to know the number of cases of over Miage 
of parcel in 1983-84 and 1984-&5. To this, the Ministry replied ,in a note : 

"Tbe statistics of over-carricd parcels are not maintained. Therefore, it. 
is not possible to furnish tbe figures for 19&3-84 and 1984-85." 

. 56. The Committee desired to know as to, how the Ministry of RaHways 
(Railway Board) ,Proposed to bring down the incidence of over-carriage of 
parcels. In reply, tile Ministry stated in a note as under: ' -I 

"'The Ministry of Railways are fully seized with the problem of over-
carriage of parc !ls. The basic reason is non.evailability or" sufficleDt 
room in important long distance passenger carryiDl trains for the loading 
• of perishable parcels. These trains halt at stations for very short periods 
during which loading/unloading is to be completed. Any lOllS of 
punctuality due to loadingJ.unloading is seriously taken up. In adequaq . 
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of room, seasonal fluctuations of perishable traffic and the tenclency 
of many mer(;hants to bring in their ,consignment at the last moment 
aggravate the problem. As a result 'haphazard loading, over-loading and 
uncountable marshalling of packages takes place, uitimately leading' to 
ovt=r-carriage. To avoid, this situation, the Railways have, rationaliseci 
the moveine1).t of parcels and have fixed specific ~ a  for all tho 
important parcel loading stations. The &upervisors and the Inspectors 
, have the instructions to ensure rigid adherence of these quotas, and those 
who violate such instructions are taken up. Instructions have also been 
, given that perishables should not be accepted, for' booking within orie 
hour of the departure of the train, so that P. W. Bills can be prepared 

" and handed over to 'guards." . 

57. The C ~i ee  d~ i d to know as to why Railways did not 
prescribe a' time schedule for parcel Express Quick Transit Service Trains 
and monitor their punctuality as in case of a~ e e  trains. The Ministry 01 
RailWays replied in a note :. . 

"Parcel Ex.press trians are time ~ led to' run to a fixed schedule. The 
~li  of Parcel Trains is monitored at Divisional level, and'also 

reviewed 'at Headquarters periodically. Wherever the actual transit time 
is found in excess of the' target laid down, reasons for the same are 
'ascertained 'and efforts made to improve the position. It may, ,however, 
be mentioned that the punctuality of parcel trains is not monitored on 
the same footing, as that of Mail/Express and other Passenger carrying 
trains." 

~  'In reply to a question as to why the pUllctuality of parcel trains 
was not monitored, tbe MinistO' stated'in a rate: 

"The running of parcel trains is also regularly watched but the priority 
for them is lower than that ofoothe mail/express and other passenger carrying 
trains'. It.is accepted that with quicker transit time more' parcel traffic 

• 
with less claims is possible. But When· there are constraints of line 
capacity, terminals etc. passenger trains get first priority. It may be 
mentioned that a: large number of parcels is carried in the luggage vans 
or VP's attached to passenger carrying trains." ' 

59. The Committee desired to bow the justification for allotiq 
parcel vans on prererential basis to freight forwarders at important loadiq 
centres like New Delhi and Madras, when there is shortage of luch vans for 
Railway's o)Vn a~l traffic at such centres. The Ministry of Railways 
(Railway Board) stated in a note: ' 

"n may be stated that ,the main routes Where the frei'ht forwarder 
traffic in parcel vans is ava i a l~ are Delhi to Madras and Howrall to 



Madras. Both these routes are in the empty flow direction of tJ:te parcel 
vans a d~ therefore. the ~i h  forwarder traffic in parcel vans continue 
to operate mainly on these two routes, without being detrimental 'to 
normal parcel traffic. . , 

the main aim of the Freight Forwarder Scheme in Parcels is to a h~e e \ 
better loadability of parcel vans by attracting additioaal traffic. Freight . 

~de  consolidate smalls into a'full parcel van and provide door-tO. 
door basis, In this way the average load and earnings per VPU is ,more 
than what is yielded in sectional or through seale,d Parcel Vans. M91'eover' 
the claims are almost'eliminated, .. as the entiretrafficuilder the scheme is' 
carried on Owner's risk basis, and is taken care of by Freight Forwar-
ders. Therefore, this scheme ,is in the overall interest of Railways." , 

60. Audit para points out that a' ~  .check in Audit in August 1983 
revealed that the se<:ond cubicle of 15,2 tonne capacity in: each of ~ three 
luggage brake vans of t,he Rajdhani Express running ,between New Delhi-
Bombay and New Delhi-Howrah invariably fun empty qespite considerable 
traffic in fresh fruits and perishable items, The Committee enquired whether 
there was any improvement in the matter of capacity utilisation of brake vans 
of R;jdhani Express and other superfast trains. The Ministry of Railways 
(RaHway Board) stated in a note thus: 

"The main reason for under utilisation of brake van space i Rajdhani 
Express and other Superfast trains Was increased in parcel rates w. e. f. 
1.10.1981. Subsequently, the rates have been suitably rationalised and 
lowered. This has helped in improved utilisation of brake van space On 
these trains. 

In this contex.t, the Railways have recently introduced a scheme known 
as "Premier 'Parcel Service'· on certain Superfast and "Mail/EXpress 
trains. Under this scheme, ha ~ parcel consignments· are accepted far' 
booking an:d clearar ce upto 1 hour before ihe scheduled departure of 
. the nominated trains. Delivery bf these parcels to consignees is 
guaranteed OR arrival. of the trains at the destinations concerned. A 
Surcharge of 5% is recovered for this guaranteed service, eXcept in the 
case of Rajdhani Ex.press and Superfast Trains for which no additional, 
surchar8e over the existing 5% surcharge is levied. Efforts continue to 
be made for capturing as much additional traffic as possible, 

For clearance of Postal Traffic the existing arrangements envisage 
despatch of Postal Traffic by RMS' Vans' attached to trains' and brake 
vans of trains as mutually agreed to by Railways and Department of 
P&T. The question of clearing the Postal Traffic by brake vans of Super" 
fast Trains has not so far been specifically ex"mined, ~e  the 
system of d~ a hi  Postlll Traffic by Nos. 135/136 \taigai Ex.press and 
llS/1l6 p..lUavan Express between ad ~  and Madurai has'already 

.' beOn iGtroduc:ed on the Southern.RAilway." 



Transhipment points 

61. According to Audit para at many transhipment points damage to 
consignments occur due Ito loading in defective wagons, non-observance of ' 
• monsoon precautions provision' of 'non-standard dunnage, 'etc. There was no 
.. ystem of certification of wagons by train examiner before loading of con. 
signments like sugar, fire-works, matches etc. 

62. The Committee desired to know the steps proposed to overcome the 
existing arrangement for certification of fitness of BG/MG wagons prior to 
l ~di  In reply, the Mini;try stated in :i' note ,!S under: 

i ~ exht that TXR sta.ff wherever provided should check all 
covered wagons for their water tightness and certify 'their fitness before 
loading commodities liable for damage by wet. TXR.staff are, however. 
not provided at each and e ~  loading station. Instructions have now 
been issued that monsoon precautions may ·be followed all the year and 
that Where TXR staff, are provided they should check and verify all 
covered wagons fOr their water' tightness hefore commodities ~ i le 
to 'dnmage by Wet are loaded in them both at the transhipment/repack. 
ing/Goods sheds as also at loading stutions in all kinds of weather." 

, 6l. The Committee note that the claims settled by Illilways are attributed: 
to complete los, or packages, pilrerage, damage by dampness aad dela)' 10 trault 
aod other eauaes resultiog· from a '8eries of failures IDthe implemeDtatio,! of the 

e ed~  melSllreS by tile commercial, operating, medlanieal, security and .1.... . 
departments. However coinplete ~ of paekage. and pilferage eoroute aeeo.mt ' 
rol' tile majority of ea~ e led  TIte rereentage or number of claiml settled by 
payment in respeet of 10'K/tbeft or complete consipmeot increased from l5.S io 
1'77-78 to 36.81 iDI983-84 and tla.t in rcspect orpnrerqe, altllouab decreased 
from 44.0 io 1977-78 to 40.7 ih 1981-8,2. remained mol\' or len sUltic ~ ea el  

Damage by dampDe15, delay in transit and other 'eaUlCS were relpoasJble ro; about 
22.6 reI' C~ll  of tbe cases ~ led by rayment In 19s3-1u • .;n.ese are diseasted In 
the following raragraIIas. ' , 

64. Tbe Committee are ~ al ed  to lad tblt ,darlaal984-85. compensa-
tion for cOmrlete 10M of ,acugel! h.eludlng loss of w&100 load consipmenb wal 
."atd in 66,852 CSl!'C'S (for Rs. 15.94 crore,,) as comfared to 48,083 ~  (ror ... 
4.53 crores) in 1977-78; tbus registering ao increase of 39 per ceot 10 tbe DOmber 
or CSI!1e5 and ~  rer cent In ,tbe amouat paid lhereror In tllele eiglat years. TIle 
main commodities aft'ec:ted were £nosh fndts, vegetables and otller perlslaablel, rood 
gra'as and pulses, oil and seeds and coal a,d coke. Slpi8eaotly, of all tile ea-. 
colll1'lete loss of packages Is the oal, caase clue to wbleb dallM settled by .. ,..... 
are iacrea..'ling gndually o\'er the yearf'. 'Tlae extent or blC'l't"85e In the IIIImber" 
claims on this 1lee001lt an4 tla"e amount ,aid tberefor calk fer clMe acnthI,. 
by Rallwa.YJ or ~  CAleS wltll a vie" to _Ieadf, ••• precitIe r ..... t.....,or 
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rllllltini in huge payments. The Committee understand that the failure of the 
commereial staft' at the booking nd" enroute stations to ensure 'Pack, Label, Mark' 

care and to obsene the prescribed rules viz., cheek the c:outents, seals of wagODS 
etc:. Is partly I'esponsible for the spurt in these cases. Uck of security. measures, 
possible connivance of the staft' at variou'! levels with the organised anti social 
elements and large number of wagons remaining unconnected could also, possibly 

be, the other rea!lOD5. The Committee. therefore, desire that Railways should 
deploy special ce:1 to Identify alid .,..Ing to task the persons Indulging in malprae-

tIees III connivance with the Railway staB' in proceeding false and fictitious claims. 

65. The Committee note tut In Jiursuanee of the recommendations of the 
Railway Convention Committee (1973), the Railway Board had introduced in 1973 
a syltem of analysis of the reasons for the pilferage/rartial loss eases to pinpoint 
the area of loss, defise preventive measures' and fix staB' responsibility. The 

Committee regret to Ond that !lUch a detail IInalysis is done only by 6 out of 9 . 
Railways (Central. Eastern. Soutbern. South Central. Sout. F.astern and. Western . 
Railways). Moreover. the il a ~ do not appear to bave ili~ed such analysis 
with a view to taking preventive ea~ e  witb tbe result that there has not been 

any perceptible decreLU" in the number of claims due to pllferage from 1977-78 
onwards. These .cJlned only marginally from 82,926 (for Rs. 5.47 erores) in 

1977·78 to 74,424 (for Rs. 7.92 c'ores) in 1983-84. The Committee consider that 
IIICh measures bave considerable scope for prevention of !'loch claims provided 
eoueerted ell'ort. are made by the Railway Administration.' 

66. The Committee bave been given to understand tbat vilferage mainly 
.oeear wben wagon load .. remlin unconnected or suffer detention enroute, tJarougb 
tile cloor crevlce'l due to defective door!l of wagons, by cuttillg the pannel of cover-
ed wagons by the miscreant .. and ~ the cftody of guards and road van clerks 

owing to DOu-ot.rvance of instructions to lock brake-van, inadequate watching by 
tile Securlt, stall'. etc. The Committee are informed by the Railways that pilfer-

age from door crevices Is generally not due to wagon .. having defective doors at 
the time of loading but dIae to sabotage by anti-social elements wbile tbe wagoDS 
an In transit. The Committee fccl tbat apart from eosuring tbat wagons with 
defective doors arl' not supplied to consignors for loading. the areas dUring transit 

where anti-CJOCial elements strike should be idcntifted aDd steps taken to guard sueh 
'nIIDcrable ZORe!> 111 an ellective manner For this purpose whatever arraacemenb 
ate" ~ i  should be agreed upon with the State Government conc:enaed. ''(Iae 

c.,mmittee would also .Uke the Railwa,s to take every care to ensure that adequate 

ICCUI'lty arrangements are made when wagoas remain unconnected or suJl'er deten-
tlOD enroate or at translaipment poiDf.'I, at yards and platforms ad when opea 
wqoas are II!Jed for tran9pOrtiug foodpalns aad otller vul ... ble items. The 
eoJllmittee Ind It dlflladt to uDdentaDd bow tllefts coald occur froBl tile ClMtody 
of pards/brake van clerks. ~ Committee are not impressed by the plea of the 
Ballwap dlat due to _rt baits of tnillS, the COUDtinC aad ehec:kiDg of larae . . 



· Dumber of packa ges by tbe guards ad brake vaD clerks is rather .dilllcoit. A1tboDgfl 
the Dumber. of such cases has come down from 19,583 iD 1981-82 to llOOO In 
1984-8S, this could still be further reduced by suitably altering the train halts, if 

DeeeIIIU'y. and by devising a system of suitable random sample check aDd by 
II-Ing the coDcerned staft' accountable for any loss of consignment froq, tllelr 
eustody. 

67. Tlae Committee tlnd tbat tbe amount and numbe.. of claims paid due to 
supply of non-water tight (NWT) wagons at the loading, transhipmeDt IDd 
repacking stations· increased gradually from Rs. 3.68 crores and 17,988 respec-
tlve'y in 1981-82 to Rs. 5.01 crores and. 33060 in 1984-85. Out of the above, 
, claims for damage by dampness to foodgrains and Fulses constituted .a lions Iihare .  . 
alld the claims paid therefor-is amounted toRs. 1.98 crores in 14,106 cases. The 
number of SIIch cases during the years 1982-83 .nd 1983-84 were 13.816 and 
17,948 which fDriber increased to 19,115 in 198+15. Obviously, Q'luch Df the 
damages CoUld bave been averted, If the Mechanlcai Department had adhered to the 
prescribed ..... intenaDce practices in the sick lines and transportation sheds sRh 
as, .ppllcation . of rooftng compound to. w.gons with le.ky roof and repairs to 
"agons with defective door besides proper welding and 'ravetting of wagons with 
cotters, etc • 

.... ..;. 68. The Committee note that the facilities for pallel patching created in the 
~  lines aDd wotkshops laid down a montlaly target of 15,500 wagonll to be 
.ttended to equivalent to yearly t.rget ~ai  tbis target, the out tum 
of wagons was 1,19,111 durlDg 1981-83 .nd 2,44.431 during 1983-84, shOll-ing 
capacity utilisatioD of 74.9 rercent and 79.9 per eent res,:ectively. Tb" underatlli-
sation of capacity to the extent of lO-15 per cent resulted in continued circulation 
of panel-cat-body-hole "agoDs, which was avoidable •. From tbe ftlures of c.paclty 
utilisation of workshops in panel patching f.cilitJes of Zonal ·Rallw.ys. it is ACen 
dial, except on Northem .and North-EaSt FroDtier R.ilw.y!. There is.Deed for 
Improvement iD .U otlter Railw.ys. According to the Mialstry, a major factor 
whlda contributed to tills lower cap.clty utilisation was the diversion of resources 
to attend to BOX wagons wbieb had to he .ttended to on war footing doe to 
lleavy corrosion. In .ny case, the factor of COrrOSSiO.D was Dot unexpected and 
resources could have been provided tlterefor. TIle Committee take tbe view tbat 
It _uld have been possible ll'itb greater coordination to bue Reh ievcd a more 
~l ae  level of utiU_tion of establilbed caf!City. The Committee woald 
.1Ie to be assared th.t tile _bllshed capacity is now fully utilised .nd no faulty 
wqODl are in ale. 

69. TIle Committee farther note tat tItere were ileaV)' • ..,.... In tile 
Periodical <herIIaa1 (POB) of wagons, tile perceata,ge of wagona ~ POH 
........... f .... 9.21 (BG' ".OM).ad 8.52 (MC ".gollS) 18 1977-78 to 15 (HC) 
aad 17 (,\la) 111 19J1-SZ. Til! CGlDiIl"ICi.1 ~  ... t.elt'" falleil to -Srepte 
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MIeIa defectlye overdue POH wagons, leading to loading of commodities in 'defee-
tlYe and leaky wagons'. Thus, tile failure of Mechanical Department to follow the 

prncrlbed maintenance practices eoupled with faUilre of Commercial Department 
to reject defective "agoDS for )oadiug purpo!leS resulted in heavy payment of com-
tensatlon due to damage by dampneu. The Committee would, therefore, advise 
tbst maintenance ili~le  sbould be used to the fullest exteDt in future. At the ;\ 
.... e time, a phased IJrogramme sbould be cbalked out for the gradual replacement 
.rc1erallet "aioos. Timely action sbould also be taken to segregate defective over-
.. POH wqonL TIle expectation that acquistion of ne" wagon. (on replacement 
ad additional account at a co,t of ~  611.45 crores during 1977-78 to 1981-8%) 
".uld -rednce the incidence of claims baR so far not been realis 0 d thanks to' the 
failure of Meelaanical and Commercial Departments. 

. " 10. The Committee further desire that 'the practice in vogue of examining 
.., .... ct/walon by train examination staff at the bebest of tbe" Commercial ..... .,ore tlley are offered for loading to the consignor, ~h ld be l ~l  

.... ~ 10 0 •• to reduce the incidence of claims on tbis ac:cQunt. 

71. \'et another major fador accounting for the increase In'claim cases is 
~ delay In t-ansit and consequent deterioration of consigument. Tbere were a 
• erles of orentlonal failures Imredlng the movement of suda trafllc according to 
dOOule. The Committee !!Ulle!>. that more procurement of farcel vans on 
rerlaccment account h future than bltllerto should be attempted so tbat the avail-
ability of IUCb vans for parcel trafftc improves. The other irritants like over-
carrlqe of ,areels, non ..... herence to the e~ i ed transit time and scbeduled of 
pareel/Q'I'S tnln ~ etc. sbould be eliminated. It is surprising to note that the 
RaJlwars do not maintain statistics of over carried parcelL By maintaining sucb 
ltatistleS, tile Committee feel, it sbould be easier fOl' the railway administration 
to Identify tile area. ~ e to tbls problem and tbe extent of tbe prevalance of 
oYer carrla •• This in tum, can belp tile railways in taking appropriate remedial 
measures "Ith a view to reduclnl claims on tbis account. Tbe Committee would 
"erefore.desire tltat r:dlways ~ ld maintain iucb statistics' iQ future. • 

D. Railway Protection Force 

72. Schedule Qf duties of Railway Protection Force, according to Ministry 
of Railways. is as under :- • 

Ie As per the RPF Rutes. atl members of the Force shalt take all legitimate 
and possible sters to emure the fullest protection and security of railwl'.y 
property arid to remove any obstruction in the movement of railway 
property and shl'.11 also, co-Ordinate and act in close co-operation with the 
concerned police and other authorities in regard to prevention of crime 
.nd m'ltters of safety ~ d security 'on railways. 
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They shall also interpose to prevent and attempt to steai or damage of' 
tamper with railway property or to obstruct the movement. of railway. 
property and they shall, to the best of .the their ability. prevent such 
attempts and remove any such obstruction." 

73. The total expenditure incurred on RPf during the years from 1977·78 
to 1984-85 was as under :- . 

Year e d ~ 

(in lak'las of Rs.) 

1977·78 2695.1 

1978-79 2943.3 

1979·80 3508.2 

1980·8\ 4284.2 

1981-82 4844.6 

1982·83 5628.9 

1983·84 7232.9 

1984-85 . 7848.15 

74. The total strength of RPF during the financial year from 1977-78 to 
1984-85 was as under :-

Financial Year Total strength ojRPF 
RPF . RPSF 

.. ---.. 
1977-78 60,256 4,978 

1978·79 60.095 4,594 
1979-80 61,492 4,867 
1980-81 61,859 4.756 
1981-82 61,587 ~ 4,628 

~  61,996 
, 

4,699 
1983-84 62,941 4,571 

1984-85 62,941 4,571 
(approx.) (approx.) 

75. Audit Para points out that despite the ex.pansion in the strenath of . 
RPF. there was a steep i ,?-crease in the number of complete loss and pilferage 
cases registered for investigation by them fcom 37585 .in 1977-78 to 62367 in 

~ 1981·82 (i. e. 66 per cent); Further, decline in the activities of the RPF as seen 
~ from a sample study of their schedule duties on Northern Railway is detailed 
below: . 

I. No. of trains escorted 
2. Patrol parties deployed 
3. Pickets arraniled 

. 1977·78 

2680' 

415 

62 

In 

198J"'2 

1959 
· .. 69 

22 ~ 



76. The Committee desired to know as to how he ~ was a d e ~~ in the 
schedule of the normal protecting functions of RPF lI!Z. number of trains escor-
ted, patrol parties deployed and pickets arranged during this period on Northern 

Railway. ,The Ministry of Rail.ways (Railway ~~l d  ~ a ed in a note: . \ 

• The strength of RPF .on Northern RaIlway mcreased from· 8413 ml 
i971-18 tQ 8108 in 198-1-82. It would be seen that thisinercase of295 
rilen is only marginal considering the increase in traffic and ~hed led 

duties of RPF. It is true;hat there has been a decline' on Northern 
Railway in the number of trains escorted by RPF during 1983 when cOm. . 
. pared to 1982. This has been because RPF staff have had to be deployed 
in larger number and on greater occasions for un.-scheduled duties _like 
Bandobust duties, track patrolling ticket checking, anti-alarm, chain pulling 
duties etc. Track. patrolling dutiesha've particularly claimed more 
resources of RPF in 1983 due to serious law and order problem prevailing 
in the state of Punjab. -

77. When'enquired about the Comparative ·position in this regard on all 
other Railways upto 1983, the Ministry expiained in'll note as under :-

"The follOWing is the comparative posit,onof all the RailWays except 
Nothern Railway tn respect of (a) No. of goods trains escorted by. RPF 

(b) No. of pickets posted by RPF. and (c) No. of ~ l  sent by RPF :_ 
J 

No. of goods ·No. of No. of Patrols 
RailWay Year trains . pickets sent by RPF 

escorted by posted 
RPF by RRF. 

Central 1982 1,939 1,418 3,786 1983 2,443 1,502 3,199 • Eastern 1982 42,191 4,244 34,257 1983 39,698 3,953 27,982 
-North 1982 4.161 1,901 5,316 Eastern 1983 4,327 1,029 6,637 . 
North-east 1982 21,515 11,632 7,902 Frontier '1983 22,557 16,448 10,527 
Southern 1982 1,575 7,279 4,490 

1983 660 6,900 3,007' ~  

Sovth, 1982 2.195 19,024 3,110 Central 1983 1,491 13,731· 3,5.16 
South 1982 12,652 17,457 59,754 Eastern 1983 )5,188 13,684 58,920 
Western 1982 6,607 . 282 3&037 

1983 4,661 836 .2.284 -_. __ .. _-.. __ .. __ . ~ .-.. -----. . .•. ___ .l ___ .••.•. __ •. ____ 



~ 

. On other Railways also like Norihen1. Railway, R.P.F. is deployed 
to a large extent on non-scheduled duties· e. g. track patrolling, escorting 

of a ~e e  trains. prevention of Jlnauthorised alarm chain pulling and 
ticketless travel and law and order bl\ndobust duties. South Central Railway· 
· also ru,.d to depute R. P.F. staff for law and order' duties in connection , 
with communa{ disturbances·and political agitation and also had to depute 

staff to Assam and Punjab to attend emergency calls." 

, 

78. hi this connection, the 'Director General of R.P.F. i ~ ed the 

Cominittee during evidence' : 

"The list or" duties include prC!venting theft of ~ ed luggage. It is a 
police duty . Weare still doing it. We 90n't have legal powers to deal 
with it. There is a lot of public expectation from us and so We do it. Take 
anti-chain pulling  measures. It is a police duty. We do it. Also, preven-· 
tion of hose-pipe disconnection. Also, prevention of roof travels·and . 
bring people down. We are doing it. We .are conducting anti-hawkers'· 
drive in Railway premises. There is anit-besger drive in which We coope-
rate. We assist in maintaining law and order in railway colony. It is the 
legitimate duty of Railway Police." ' 

79. He added: 

"There a ~ some more· duties .. remov3:1 of unauthorised structures helping 
· the poliCe in strikes/dharnas, organising various law and order situations 
which are not ours e~il  pLUs deputing our staft' for election duty from 
December 1984." 

. , 

SO. When asked to indicate the percentage ·of strength of R.P.F. employed 
for these unscheduled duties during each of these years. the Ministry of ~i a  

(R:ailway Board) stated in a note: 

"It is an extremely difficult task to collect figures reprding man-power 
deployed on unscheduled. duties at this ~la ed stage, since it would 
· requite ,detailed scrutiny of old records :ef almost all the R.P.F. Posts 
throughout India. However. in order to make a general assessment of the 
total deployment of manpower in this relard, !l . sample survey of duties 
performed by RPF over a period of 3 months was conducted in 1984 in 
which jt was found dlat approxbDately 30 per cent of the sanctioned 
strength had been deployed, on unsoheduled dutiei for which there was no 
specific sanction of Foroe. 

It is true that over the Jell" deployment of IJ1&n-power o •• uiIa duties ha& 
increased and it was definitely lest in 1977 .. 78· as com_iCd to198r'3 or 
1983-84.ot 1984-85." .. , 
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, 81. The Committee desired to know llS to why Railway Police was not 
attending to it6 duties which RPF had to attend in addition to its own regular 
duties. 1nfL note furnished in this regard, the Ministry of Railways (Railway 
Board) explained the position thus :-

"ORP is a part of State Police and functions' under the administrative 
control of the State Governments. The Railways have no control over it. 
Deployment of the GRP pers·onnel.on various duties is done ~  the IG/ 
D1G and S.P. of'tne Govt. Railway Police and other supervisory officers 
working under them. Since GRP, duc' to their various commitments.are· 
not in a-position to attcnd to all duties entrusted to them, the RPF has to 
assist them or performs these duties to cnsure ~ h Itnd safe runnins·of 
the railways. 

The Railway administration has, time and again brought this position to 
the notice of the State Govermncnt/GRP authorities and has impressed 
upon them the desirabflity of posting adequate ORP personnel to take 
these  duties. The Railways already bear the' 50% cost of the Gavt. 
Railway Police and in pursuance with this decision whenever the ~ e 
Govts. come up with proposals for increase in the strength of the GQV.l' 
Railway Police in their States, ~he e proposals are scrutinised both at \e 
level of "he l..onal Railways as well as the Railw!ly Board and. in concur-. 
e~ e with the Associate Finance, increase in the strength of the GRP. as 
is considerod necessary, is agreed upon. Consequently. the present strength 
of the GRP, after the recent increase, is as under: . 

G RP Strength as it existed on 
30.3.79 

20,885 

'. Total GRP Strength as on 
31.3.85, i. e. after the 

, i ea~e 

, 

~  

It. would thus be seen that Railway Ministry has agreed for an increase of 
over 10,000 men in the strength.ofGRP ofall States in last 6 yeius." 

/' 

.82. However, the· Chairmall, Railway Board stated in this connection 
during !=vidence as under = 

"These a~e diffi.culties. ~  we do not deny that things have to be impro-
ved. I think thiS (attending to unscheduled duties) is 'only one of the 
factors. The other is the deficiency in the efficacy ofthe RPF. We recog-
nise that it needs to be improved and We are very much on the job." 
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83. In reply to a query h~ he  RPF,needs additional powers for ~ e i e 

workillg, the withess replied : .. 
"The powed have.been given recently. For the present, I would say that 

t We will certa)nly approach a lia e ~ if we need any more force. Let us 
, first of all try the additional pOWers which have been given. The RPF 
is Etrengthened by the armed wins of the RPSF. We are grateful to 
Parliament for allowi,!g to do that. It will e ai~ .impr.ove the efficiency 
ofthi:; organisation and it needs to be done· because we must· get' more 
out of the same numher of people. We cannot increase the ~ l  because 
We have financial di i l ie ~  

84. 'According to Audit para, the number or complete 10!!s 'and pilferage 
.cases registered for i e i a~  according to RPF Was 62,367 in 1981·82, 
wherea.s the' number of such claims accepted h~ Railwa)t.' was 1,50,605 
which indicate that many cases of consignments lost from seal in,act WII.gons 
and pilferage from the custody of guard/road van clerk e ~ not .reported to 
the RPF for their i e~ i a i  by the Commercial Department. The Security 
and Commercial Deptts. 'had failed to coordinate their a~i i i  to combat the .. 
c:laims a~  ' 

"', ,85. Jt is further learnt that during ~  and ~  the number of 

~ le e loss/pilferage claim cases accepted. by the ~i  wcre a ~ 
1.44,556 rcspectivelv. When asked about the number of cases of loss of com· 
plete package/consignments with which RPF was associated during these years, 
the'Ministry of Railways (Railway Board) stated in a note as under :-' 

t· 

"All the cases of shortages due to criminal interfer.nce are reported to 
the RPF by the Commercial Staft'through damage and dC'ficiency e l a~ 

ges. However, if'thc,lo:iS is due lo reasons other than the criminal inter-
fete nee like milidcspatch, e a~ ia e etc. though the clrim is paid, the • 
RPF does not come in the pi<;ture and cases are not registered. ' 

The number of such cases registered with RPF during 1982-83 and .. 
1983-84 was as under :-' 

Year 

1982-83 
1983·84 

No. oJ-cases, 

62',293 
, 53,610 

The difference in the number, of cases resisteted by the RPFcompared te) 
the number of cases in which ,claims are paid on account of losses and 
pilferage i:; mainly due to the fact that whereas RPF reghters only pne 
case on:lhe basis of one D.O. Message. the claims departments register • 
as many claim cases depending upon th( number of invoices mentioned 
in the concerned 0:0. message. Some or the D.O. Messages may get 

" 



lost l~ transit before being receive d 'by .the RPF post, 'which too account 
for the variations in the figures. RPF. re'gisters a ca!:e of theft/pilferage 
immediately after it is' reported -but the causewise classification in the 
claims office is done after tbe claims cases have been, settled. 'Thus the 2 
sets of figures refer to two different points of i e ~ 

86. At the instance of the Committee, the Ministry of Railways (Railway 

Board) "ave furniShed the -following statement indicating the' number of cases 
of thefts/pilferage of booked consignments regi£teredby RPF on the Railways 
and the value of property ~ le  pi1fercd and th,e e ~e ie  made thereof, 
percentage of recovery and the number of persons arrested by ~  during each 
of the years from '1971.78 to 1984.85. " 
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• 
87. In reply to a question, the Ministry stated that the number of el ~ 1 

prosecuted and sentenced, out of those arrested by RPF, during the years from 
1977·78 to 1984·85 is shown as under: 

" I 
... 11 

Year ProseCuted Sentenced 

1977·78 2,966 1,651 
1978·79 3,121 1,599 

1979·80 3,358 1,824 

198C·81 3,528 1,519 

1981·82 3,773 1,318 
1982·83 2,983 881 
1983-84 3,061 875 
1984-85 2,282 405 

88. According to Ministry of Railways, the number of RPF . personnel 
involved and arrested in pilfer:-.ge/theft Cases of booked consignments and·the 
number of those ~e ll ed and punished during each ofthese years were as 
under: 

Number of RPF personnel 

. Yenr Involved, arrested punished 
and prosecuted 

1977·78 34 16 
lq78·79 26 11/ 14 
1979-80 48 12 
1980-81 47 24 
1981·82 54 36 
1982-83 . 34 21 
1983-84 31 15 
1984-85 16 7 

~ .... ---.. _. __ .. _---

) 

~ 

89. The ('oDllllittee W tbat there bas been siplftcut Increase in the stre-
aatb of Rall"ay Protection Force from 60,156 in 1977-78 to 61,941 in 1914-85., 
The Incrnse In elqltMitu:e thereon has been eVeD higher frOm Rs. 16.95 erores to 
'Is. 18.48 ClOl(!i . .A t Ib Hlfe t:me tte sch(dale or the DOrmal protedh!l flRldiolls 
of RPF bas been curtail(.'Ci. Tile ey:tebt of sueb redactiOD in tbe sc ........ Ies of 
RPF CID be estimated from. sample study coadDCted by Audit OR Nortbelll ~ 

1'".y. Accordiag to tb:s study, the nllmber of trains escorted dedined from 1,680 
in 1977-78 to ~  in 1981-81. Similady,IM mIIDber of patrol parties 4leployed 
c:ame down from .. 15 In 1977-78 to 169 .. 1981-81 and tile pickets Ift'IIIIged weat 
down f,=om 66 In 1977-78 to 21 In 1981-81. Furtber, tile emcieae,. of RPF .15" 



ciedined in the recent yean 'also wbicb is evident from tbe fact tbat the pereentage 
of vaJae of property recovered by RPF to tbat stolen bas declined from 1 ).51 'in 
1977-78 to 7.98 in 1981-82 and, fartber to 6.35 in 1984-85. ne number of total 

persoDS aiTested by RPF bas also decreased from 5,814 in 1981-82 to 4,258 in 
1984-85. According to a sample sarvey of duties performed by the RPF. conducted 

tby the Railways in 1984, it was found tbat approximately 30 per ,cent of the 
sanctioned streagtb bad been deployed on unscbeduled duties. The amount paid on 
tbe claims for complete loss or pilferage bas been increasing gradually over tbese 
years. It is pertinent to note in this regard that the Chairman, Railway Board 
conceded doriDg evidence "I tbink tbis (attending te unscbeduled datles) is only 

one of tbe factors. The other is the deficiency in the efficacy of the Railway Pro-

tection Force. We recognise tbat'it needs to be improved." Tbe Committee are 
informed tbat tbe Railway Protection Force (Amelidment) Act 1985 bas bestowed 
additional powers to tbe Railway Protection Force. Tbe Committee require to be 
satisfted tbat tbls ameaded Act .,as been effectively used to improve the emcac:y of 

RPF. 

E. Claims Department' 

90. As regards the organisation of Claims Department, the Ministry of 
Railways (Railway Board) stated inter alia i!, a note as uncler: . 

.., "Zonal Railways are fully authorised to settle all claims for loss or damage 

of booked consignments. The claims organisation on a Zonal Railway 

works under Chief Clhims Officer. He is assisted by one Additional or 

t 

, Deputy Chief Claims Officer and one or two Senior Scale Claims Officers, 
and a number of .4ssistant Claims Officers. Powers of these officers are as 
under: 

General Manager 

CCS/CCO 

ACCO 

Dy. CCS (Claim!!) 

Senior Commercial officer 

Asstt. Comm!. SUpdt. 

Station Masters of selected importl\nt 
stations and inspectors 

: Unlimited 

: Rs.4O,OOO 

: Rs.25,ooo 

: Rs. 15,000 

: Rs. 8,000 

: Rs. 4,000 

: RI. 400 

Prior financial concurrence is required for payment' of compensation of 
Rs. 25,000 and more in each case. Officers are assisted by indoor litaff 
who process the claims files, and by outdoor 5tnff(mspectors and tracer!!) 
for tracing of ~i e  verification of claims, and ,field investiga-

tionS. 
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Bven though the 'settlement machinery is most ~e ali ed in headqUarters. 
~ ~e claims officers are also working in the divisions or outstations. For 
example, Northern' Ra.ilway has a claim office. at ~ a a i  Ce a~ Railway 
has got claims offices at Wadi Bunder and Jhansl, Southern Railway has 
got claims offices at Tiruchirapalli and Bangalore City, and Wes!ern' 
Railway has got a claims office at h~eda ad  Officers at these a ~  
are, however, directly under 'Chief Claims Officer. e ~ e number of 
claims settled by a claims officer comes to about 650 cases per .month. 

There is a separate court case-section attached to each C. C. O. under a 
separate ACO (Claims) having some legal background. He is assisted by 
a 'number of law assistants. There is also a clail'ns pt:evention cell under. 
the cha:rge of a Senior Scale Officer who is assisted by a .nUl'nber of claims 
prevention inspl:ctor.s." 

91. Audit Para points out that despite re-organisation of the claims office 
into a separate department and increase in their staff strenSth (20 per cent 
between 1977-78 and 1981.82), the claims organisation had failed to arrestthe 
increasing trend of claims owing to various reasons. One of them is that the 
claims Department do not have powers to. penalise the staff in,volveddirectly. 
When enquired about the reasons therefor, the Ministry Qf Railways (Railway 
Board) stated in a note: .  . ~ 

"The Claims Officers in Head' QUarters do not have the discipijnary powers 
to pupish 1;>ivisional staff directly: It has to ·refer the cases agaiQ,st the 
staff found responsible for causing the daims to their disciplinary authori-
ties.' But it pursues with them and where it notices that the punishment is 
not adequate it draws the attention of the disciplinary authorities as ~ell 
as the appellate authorities to review the punisment." 

92. According to Audit para, lapses of staff noticed by ClaiDls Depart-
ment are reported to the cor.cerned· department ,(Commercial operating and 
mechanical). But, due to lack of :;ame zeal and effort, the other Departments 
take action against the staft' at fault belatedly and ineffectively. When asked to . 
confirm whether Ministry of RailWays (R:ilwllY Board) agreed with this state.-
'ment, they stated in a note: .  . 

"AU cases-of lapses of ~ a  leading to.Claims are reported by claims office 
to the co!,cerned departments for necessary action .under Discipline and,.( 

~eal Rules. But a lapse is viewed by a particular department on the 
, menta of each case. All possible efforts are, however, made by the Claims 
J)ranch, by pursuing with other branches, to avoid recurrence of cases of 
(apses of serious nature. Instructi9DS have also been issued to the Railways 
for periodical' review of adequacy of" punishment in these C&\es by the 
~i al Railway Manaaers I}nd h~ General Manascrs." 

of 



93. Acdbr<llng to Audit para.graph, the Security Department 'is ei he~ 
associatea i ~ their "investigation nor consulted in system improvement 

measures. h~  enquired asto ,why it was 'hot done. the Ministry stated ina 
l\ote : 

"The Security Department is associated with the ~ e i a i  into 
important claims cases whichariso.due to criminal interference with the 
consignments. The Security Department also initiates e i ie~ indepen-
dently in this respect. Particularly in high valuation cases arising out of 
. theft and pilferage, the' enquiry report from· the Security Department is 
called for while processing the case for settlement. Deficiencies noticed in 
respect of loading ~d l adi  supply of defective. Wagons. inadequate 
covered sheds, security arrangements etc: are also brought out in these 
Ulvestigatjons as also in the· periodical inspections in the field by the 
inspecting officials at vrriolls levels," . 

" 
94. Accordin·g to Audit Paragraph 7S per cenlof (he claims received and 

settled by· each Railway related to through traffic and hence the responsibility 
,for the loss and damage is to be fixed by other Railways. There is considerable 
time lag in reporting such cases. and init iating action to fix staff rcspoftsibility. 
When asked about the period taken to finalise !;taff responsibility in a claim 
t i~ l i  -inter-Railway responsibility,. tile Ministry explained in a note as 
rnder:  .  . .  • 

t 

. "As per ·Conference Rules. in claims of over Rs. SOOO/ .. as ~ as a claim 
is received, notices a e ~ d on the Railways concerned. to enable them 
to investigate and to prove . delivery of the. full consignment in sound 
condition. Wherever they· fait to do. so or any lapse is found on their 
system. e.ffort is made to fix staft' responsibility. , ., 

ti) so cases selected at random for tbe period 1980-81 to 1983-84, and 
studied by Western Railway indicates that on an average 21 months 
were taken to finalise action agairist staff in inter-Railway liability . . .' . . . 
cases. 

Cji) The analysis conducted by Western Railway shows that the percen-
tage of claim cases where correspondence with other Railways is 
e i e~ is .not 7S.per cent but approximately 15 per c;ent. In 3/4th 
of these 15 per . cent cases staff responsibility is not involved. In thOle 
cases it is only 'the tracing which is to be done by other Railways. 
Since de a ~ al action against the defaulting staff is a time ~ . 
ming process on account of its inherent nature, the settlement of 
claims is· not delayed on· account of staff responsibility. This is 
followed-after the settlement of cl8ims so that the olaimants· do nee 
suffer on this account." . 



95. The Committee desired to kJlow the improvements that are proposed 
by the Railways to speed up the settlement of such rnter-Railway claims and 

render more effective the ·existing machinery to punish the staff at fault. The 
Ministry of liil~a  '(Railway Board) stated in reply: 

"The present provisions of the' Conference Rules, Which govern th1. 
aspect of inter-railway liability are quite comprehensive. Delay in e l~ 
men,t of such claims should not occur if these rules are properly followed. 

However, settlement of claims gets delayed when a railway deputes its 
own l e~  for tracing and other investip,tionl on other railways 
ger.eraUy ill case of claims of non-deliveries/partial deliveries of high 

valued consignments. 

~ regards claims settled by a RaiiwaY in which staff working in other 
Zonal Railways are held 'responsible for lapses, such cases have naturally 
to be reported by the ciaims settling Railway to the other Zonal Rll:ilways 
concerned for disciplinary action. This will indeed involve certain delay 
which is inherent in the system of Railway working and cannot be helped. 
It i~  howe'<ler, ondeavoured that no avoidable delay in reporting such 
cases to the other zonal Railways Occur. 

As for the punishment to the defaulting staff, it may be mentioned 
that overwhelming majority of claims arise on accbunt of circumstances; 
like damage by wet, breakage/damage due to shunting, rough handling, f 
non compliance of packing condi,tion and finally due to theft and pilferage 
which either CBMot be' localised or where staff respClnsibility cannot easily 
be determined Consequently cases where the staff are held responsible 
are very few and the offence is mostly of a iechnical nature." 

96. The Committee desired to know the manner in  which it waS propo-
sed to avoid delays in reporting such cases to other Zonal Railwavs. In a note 
furnished in this e a ~  the Ministry explained as under: . 

"(i) Some delay is caused in settlement of those lai~  wbich require 
l~e i  Of transit particulars from yard to yard, situated on different 
ad a~  This tracing by correspondence takes longer time. Hence, 
a~e l e  are deputed in important cases, not only on settling 
Rallways but also on other Zonal Railways to trace the cons ignment. 
ail~~  h~ e been asked to malWnise the output of existing outdoor ~  
to minimise the delays. " 

Oi) The settlement of inter-Railway claims will be helped considerably 
after 8OIIlPuterisation of freight. operations as tracing of wagons would, 
become easy and quicker. ~ would be particularly helprul in case of 
wagon load .. consilRments, as their location and status would be-real1ily 
4lvailable. 
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, 97. Audit Para points out that on the Northern, North-Eastem and 

North'-east ~ ie  Railways, 90 to 99 per cent of the claims paid under 'com-
plete loss of packages' and pilferage were not analysed in detail but shown 
~ de  'unlocated causes'leaving thereby very little scope for remedial action. 
the other Railways caErY out more detailed analysis regarding' cases of occur-
rence of lossos for about 27 per cent (Western Railway) to 73 per cent (South 
Central Railway) of the cases of total loss, indicating separately commodity-
wise, losses reported from seal intact and seal tampered covered or open 
wagons at the forwarding, repacking transhipment, enroute stations and from 
the custody of guards. The Committee'desired to 'know why Northern, .North-
Eastern and North-E:1st Frontier Railways did not undertake any analysis of 
the claims paid. Ministry of Railways (Railway Board) repUed in a note as 
under: 

t 

"Causes of claims paid are a al ~d by the Railways to the extent 
. feasible. Northern, North-Eastern and North-east Frontier Railways also 
carry.out this analysis. In caSe 'of the claims paid under 'complete loss of.. 
packages' and 'pilferage' these Railways appear not to' have taken due 
care while d ~  the classification. 

Instructions have, however been issued to the Railways that each 
claim should be treated as a separate entity. Details of causes of claims be . 
compiled from individual files and the statistical form filled in properly so 
that the actual position is correctly reflected in the cause' wise and com-
modity-wise analysis." ' 

98. When enquired as to hqw was the position after the issue of those 
instruotions, the Ministry replied in a note ; 

"The position has improved on North Eastem' and Nortb-east 
Fronder Railways, but not on Northern Railway. Northern Railway bas 
again been asked' to 'ensure that each claim file is analysod in detail to 
giYe tlie maximum break up of causes under various ~head  

99. When a&ked whether this analysis was being used for takins preven-
tive measures, the Ministry explained inter-alia in a note as under: 

"Specific preventive measures taken by the Railways durins the 
t mp.terial period on the basis of such compilation are indicated below; 

I. K..P. Dock and Shibpurchar being vulnerable points, restriction bas 
been imposed on booking of non-crane, piecemeal iron and steel con-
signments from stations on S.E. Railway and via. 

2. To arrest pilferage from POL ~ i e  meaiUfCII have been 
taken to escott the POL rakes right from the forwardiD, point to 
destination station by C lll e ~al l a  tn adclition to RPF I$aft'. 
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3. To prevent fish consignments booked to Howrllh (main perisb8ble 
terminating point on S.E. Railway) getting unconnectedj arrange-
ments have been made to provide tie-on-Iabels on fish baskets so as 

, to ensure legible marking on the ~a e  '. .  - . ~ 

4. Inspectors are deputed to booking points of perishables . over S.C. (, 

Railway to ensure that the booking of these consignments are pro-
e~l  documented and consignments are despatched. As a result the 
number of claims cases arIsing from the loss and misconnection of 
perishable traffic has come down considerably. . 

S. On Southern Railway claims paid on Grains and pulses on account 
of damage by wet showed an increase during'Quarter ending June 
1983 and December 1983. This was'brought to the notice of Chief 
Clilims Officers of concerned booking Railways for taking neceasary_ 
action. • 

6. Some ~ e i i  steps i.e. tightening up at the loading points aQd impor-
tant yards and decanting points as well as by ensuring proper escort-
ing of POL specials and deputing the carriage and wagon ~a  over 
certain length is a (lase h~ e such analysis and steps and fQllow up ~ 
actiori taken has . helped in considerable ~d i  in such cases on f" 
the South Central Railway. 

JOO. It has been statect above, by the Miu,istry, ihat to arrest pilferage, 
from POL 'consignments measures have bc;:en taken to escort the POL rakes 
ri,ht from the forward,ing point to d~ i a i a i  by commercial staft'in 
addition to RPF staft'. It is learnt from the Audit that in the years ~  and 
1983-84, th .. d~ a of-loss and damage claims on 101 is as under: 

'Year 

1982-83 

1983-84 

No .. ofcases 

1,169 

1,546 

Amout of claims 

(Rs. in lakhs) 

5,2.97 

10,688 

101. When asked about the reasons for sudden increase in the number 
of these claim cases, the Ministry stated in a note as under : . 

"The increase of 377 POL ca.ses paid in 1983-84 compared, to 1982· 83. 
was of' account or heavy increase of 412 cases on Northern Railway. The 
cases of oil companies Which were pending for a long time were cleared 
in a special drive during 1983-84 and that led to the increase in that 
year (198:?-84). Another reason for the increase in the payment was diver-
sion of tank 'flagons to Railways and to other Public Sector Under-

·takinas· 
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The figures for 1984-85 are as under : 

Number of cases 

Alnount paid 

1453 

Rs. 102.00 lakhs." 

• 102. According to Audit Para, staff responsibility for the lapses had been 
lixed only in small number of cases as detailed below for 1982 : 

, 

Railway Claims paid Total No. of No. of staff 
NUJDber staff found punhhed for 

,., tesponsible claims paid 
and punished (Ratio of 

Col. 2 to 3), 

Central 29724 87 342: I 

Eastern 41987 92 456 :1 

Northern 26558 242 .110: I 

North Eastern 18992 ' 96 198: 1 

Northeast FroDtier 16459 45 366 : 1 

Southern 17521 76 231 : 1 

t South-Central. 5995 84 71 : I 

South-Eastern 20493 28 732: 1 

Western . 25193 259 97: 1 

Further, the number of staff taken up for lapses was very much less in 
1982 than in 1977, as may be seen from the following sample study on 
four Railways : 

Railways 1977·78 1981 .. 82 
-----------------------
Claims paid No. of staff ' Claims paid No. of staff 
(Nos.) punished (Nos.) punished 

Central 32661 175 29724 87 

Northern 22611 1,358 26558 242 

North-Eastern 12377 508 18992 96 

t Western 28524 221 25193 259 
'._--'---'-~ .. -... -._ .. _-. -

In majority of the cases (about 66 per cent) the ~ a  was let of with cen-
sure and reqording ofthe error only." • 

103. The Committee desired to know the rea!:ons for the number of 
staff members taken up for lapses being small with reference to the number of 
loss and daJJla.,e clailns .itted, ~ ial  ()n the Central, Eastern and South 



Eastern Railways and why the number of staft' punished wa* much less i~ 
recent years than,in 1977-78. The Ministry of Railways (Railway Board) stated 

in a note: . 

.. 

"The reasons why the staft' responsibility cannot be i ~ in mostpf ~ 
claims cases are indicated below :  -

(a) Claims on account of damage e~ arise account of defective and 
old condition of wagons, water 'getting in through door crevices, 
heavy monsoons, etc. -

(b), Claims on account of breakage, damage and leakage-often arise due 
to hazards of railway operations e.g. rough shunting and rough hand-
ling. It is difficult· to pinp6int individual 'staft'responsibility in such 

cases. 

(c) Most of the claims on account of thefts and pilferage are paid, yet 
. it is not ~i le to pinpoint the responsibility on any pa,rticular staft' 
as the'le take place either from open. wagons or seal miS6ing covered 
wagons. A number of cases are of low value and arise in the-case of 
perishables and newspapers in charge of guarcb, but the nature and 
volume or tr.\ffic is such that it is not economical to deploy a la e~ 

number of stafT to investigate eaclt individual case and i i ~ I 

definite responsibility. It is also to be borne in mind that proper 
handing over and tak.ing over of'large number of parcels during short 
halts of a ~e~ e  trains is not possible, and as such, the system is 
~ i  more on mutual trust than on actual counting and checking 
at the time of handing over of such parcels by station staff to _ tlte 
guards and vice Versa. 

In clear cases of negligence and misconduct, a~i la  Which-result 
in heavy rayment, enquiries are completed and disciplinary action 
pursued with the divisional officers and even got re\iewed by higher 
authorities whenever punishments are found to be inadequate. 

The Railways have again been instructed to give exemplary punish-
ment where the staff responsibility is established." • 

104. The Committee ftncl that despite reorganisation of tlte claims oftIce 
Iato a lleparate department and despite Increase in the ltd strengda by 20 per e ~ 
!let" ... 1977-78 ... ~  It bas not yet been possible to II'ftSt tile· delay In 
IettIemeat of claims.. It is noUeed tlaat all ZoaaI Railways, except Nortlaem, 
Nort. Eaten and North l'.ast Frontier earry out detailed analysis regarding areas 
of omIJ'I'e.IIce of los.s fo' aboat 17 per c:eat (Weste"' Railway) to 73 per ctIIt 
(SoutII Central Railway) of ~ ca. of total. loss, classlfylag diem lleparateiy 
commodity-wille. losses from seal -Intact aDd seal tampered, covered or.peia 
~ at tlte forwarding repa(!ldag. ~ e  enroate sfatloas IIId fro_ tile 



,: custody of pards. These Railways (Northern, North Eastern  and NE Fronder), 
according to the i i ~  do not· appear to have taken due care while doing 
classlfttation in case of the claims. paid under 'complete loss of packages' and 
pilferage'. Instructions ha e~ however, been issued to the Railway s to ftll in the .,no properly on the basis of details of cases of claims completed from individual 
files so that the actual position is (orrectly reflected. in the cause-wise and commo-
dity-wise analysis. However, tbe Committee find tbat based on this broad analysis, 

speci8c preventive measures were taken ~ l  in a limited number of cases I. e. ooIy 
six cases during the period under review. The Committee suggest tbat as soon as 
the monthly compilation and analysis of claims settled is completed, the particular 

case or trend noticed should inveriably be pin·pointed to tbe concemed railway or 
railways and the ~ai  prevntion cell to initiate forthwith preventive measures. 
This would ensure timely plagging of tbe loopholes, tbereby reducing tbe chances 
of loss or pilferage. The Security Department should also· be associated· with 

system improvement measures. 

lOS. The Committee note tbat 75 per cent of the claims received and settled 
by each Railway relate to through traft'ic and hence the rcsponsibiUty for the loss 
and damage is to be fixed by otber railways. The Committee are informed tbat 
In claims of over Rs. ·5000/-, as soon as a claim is received, notices are serv4!d on 
tbe Railway coacemed, to enable them to investigate and to prove delivery of 
the fuD consignment in sound condition. Wherever any lapse is found on tbeir 
tystem, efFort Is made to fix stall'responsibility. Althougb, accordlnl to a random 
study coDducted by Western Railway, cases wbere staB' responsibility is invo,lved 
come to between 4 to 5. per cent of tbe total cases, 'on an a"erage 21 montbs were 
taken to ftnaIlse action against staft'in inter-Railway liability cases. The Commit-
.tee consider the time taken to finalise such cases as unduly loag and desire that 
steps sbould be taken to fix tbe staB' responsibility as expeditiously as possible. 

106. The Committee consider lbat Railways' eB'orts to maximise tbe output 
of tbe .. tracers/inspectors consignment in important cases is a step ill tbe rigbt 
clh:ection to minimise delays in ~ le e  of ~ claims wbich require coBecdon 
of transit particulars from yard, to yard, situated on diB'erent Railways. Tbe commit-
tee also appreciate tbe assurance· giveD to them tbat after computerfsation of 
. rre'igbt operations, tracing would become quicker, resulting. ia speedilll up tile 
llettlement of later· Railway claims. Tbey wonld like to be apprised of the -progress 
made towards comPaterlsation of freight operations in due cOarse. 

107. The Committee note tbat as per a sampJe study of claims cases oa 
foar railways (Central, Nortbel1l, North-Eastem aacI Western) tile number of .taft' 
punished has dec:lilled sbarp.y iD 1981-82, wbea compared to tbe ftpres of 1977-71. 
Moreover, iD majority of the cases (66 per cent approx), tbe staB' was let oft' 
with censure aacI reeordilll the error ooly. TIlls sllows tbat there is IOIIle IDllereat 
defect la tbe process of reviews uadertakea by the hieller aatltoritles fa cases where 
,..ubmeats are fOllDd to be laadeqaate. The Committee have beea iaformed that 
o,e ZeaaI ~  ~  apia beeR ~ to &lve Mequte puaisllmeat . wilere 
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sta« responsibility Is .. bUshed. They "oald Uke the ~ i  orhnways to 
tighten up the mOliltoriDg machinery set up to watcb progress.,r dlsdpliDary ea_ 
10 a" to elKUl'e that IDstructions reiterateclllO'tv' are sdupaloliSly fGUowed by botll 
disciplinary aad reviewiag aathoritles. . 

New DELHI; 

10 April, 1987 
itFch1itra, 1909(S) 

E,.AVYAPU REDDY 
ChairmaJl, 

Public Accounts Committee 
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A.udlt Paragraph 

~  I 

(Vltkpara 1) '" 

~e  08 CODipeDDtioD dalDlS 

1.1 In terms of the prOVISions of tite Indian Railway Act, 1890, as 
amended in 1962, the Railways as carriers, are responsible for loss, damale or 
deterioration of 100ds in transit arising from any cause except tbose-specified 
in,the Act. 

1.2 Details of such claims for compensation for loss and damage prefer 
red and accepted vis-a-vis traffic 'carninlS in 1972 .. 73 and for the last six years 
were as under; 

Year Traffic Claims Percen- Value Percen. 
tage of of tage 

Ton ... Barn- Pre- Accep- olaims claims of value 
alc ings ferred ted accepted accepted of claims 
(in (Rs. in (Nos. in lakh) against (Rs. in paid on 
millions) crores) claims crores) earninss 

preferred 

1972·73 175 786 7.1 3.2 45 12.3  1.56 
1977-78 211 1407 4.6 1.8 39 14.3 0.93 
1978-79 200 1397 5.4 1.9 35 12.3 0.88 
1979-80 . 193 1440 5..7 1.7 30 11.5 0.75 

1980-81 196 . 1733 7.0 t:9 27 14.0 0.81 
1981-82 221 2486 7.4 2.0, 27 19.9 0.80 

1982-83 228 3132 6.5 1.7 26 21.9 0.70 

1.3 In 19720-73. the Public Accounts 'Committee (PAC)" had called 
upon the i i ~  of Railways fRailway Board) to make all out elfortsto' 
, reduce the loss and damage claims and keep a special watch on theft or sensi-
tive (high rated) goods. The PAC had also commented" that payment of luch 
claims in some of the foreign railways-Ja,,'Ilcse 'National and German Federal 
Railways-were only 0.06 and 0.26 per cent of tbe traffic earninp. The Mini .. 

-LOIIII due to eel or God, war, public eJIIIIIM. omiilioa or aqI""" 0( tile «*Irittiorl 
OODIipeD. etc. 
--Para 1.72 01 PAC. 77th Report V Lot ......... 

4S 
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try of Railways (Railway Board) undertook the following measures from 1973-
74 to combat tbe incidence of claims :, 

Condemnation of derelict wagons and acquisition of neW stock, 
specially covered, in greater proportion on rePlacement a~  

Provision of facilities for patch repair of panels of body cut Wagons 
in sick lines and workshops. 

Despatch of vulnerable commodities like grains and pulses in block 
'rakes under armed escorts. 

Provision of dunnage and packing according to tariff specification 
to prevent t\left and pilferage through flag, doors. 

Greater emphasis was laid on proper documentation, sealing . 
. marking, loading/unloading of wagons according to schedule, 
specially in case of perishables, to avoid memo deliveries, mixing 
up and overcarriage of consignments. 

Guaranteed transit time for i e i ~ ,movement of parcels using 
available spare capacity in the luggage vans of super fast express 
trains. 

Augmentation "of Ra1lway Protection Force from 1973 to provide 
for better supervision and patrolling dUli,es. 

Reorganisation of the existing claims prevention and disposal cell 
of the, commercial department into a ,separate department under 
a Chief Claims Officer to devise preventive measures, analyse 
claims data in greater Jletail, to pin"point the area of loss for reme-
dial action, and prompt fixation of staff responsibility. 

1.4 Apart from the above, the railway operations were further str.eail'l-
Uned in recent years (1977-78 to 1981..82) with increased running of block specials. 
with lesser detention to w"gon loads in inter-mediate yards and reduced chance 
of tempering and damage. 

1.5 34,358 derelict wagons were replaced and 34,663 wagons-were added 
i.e. in a1169,021 wagons, at a cost of Ils. 612.45 crores during \917-7S to 19S1-
82. In March 1980-, the Public Accounts C i ~ was also advised that for 
the.tra8lc requirinl use of covered wagons (i.e. vulnerable commodities like 
foodlrains. fertilisers, cement and other high rated goods). the Railways had 
cX,vered Wagons to ~e  of 54 ~ cent of total wagon holding . 

...... .. oI103rd &oport or thO PAC. Ie¥mtb Lot Sabba. , . . . 
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1.6 The staft' strength and ex.penditure' of the security (1lPF) aDd the 
claims department (CeO) were 'expanded between 1977·78 and 1981·82.s 
under; . 

REF 
ceo 

Staft' strength· 
--------. ' 

(Numbers) 
1977.78 1981·82 Percentage 

increase 

54272 

4503 

59413 

, S4I6 

9.5 

20 

bpenditure 

(Rs. in lakhs) 
1977·78 1981·82 Percentale 

26.96 

4.91, 

48.45 

9.20 

increase 

80 

88 

1.7 Despite all these measures; the value of claims preferred and acCepted 
had been on the increase ~ e iall  after 1977.18.' The number of claims "refer-
red for loss and damage had increased from 4.6lakhs to7.4lakhs between' 
1917·78 and 1981·82. In. absolute tenns the valGe of claims accepted. Rs. 14.3 
crores in 1977-78 increased to Rs. 19.9 crores in ~  Though the percent-
age of compensation paid out of earnings has rentained at 0.9 to 0:8 per cent 

_ .,. which is itself a high rate, this is partly attributable to ,the fact that the rate of, 
1 rejection of claims had substantially increased. The percentase of claims 
accepted against claims preferred has.come down from 45 per cent in 1972·73 
1026 per cent in ~  • 

1.8 A further analysis of the percentage of compensation paid to the 
revenues earned viz., 0.8 per cent, indicated that it conSists of 2 major COIIlpo-
nents viz : 

t 

0) Claims paid on transport of bulk commodities such a8 coal and 
coke, mineral oil, grains and' pulses iDdu.trial raw-materiall. lime 
stones, etc. which constitute 80 per cent of the eaminp of the rail. 
ways, accoutUing for 0.4 per cent. .' 

(ij) The remaiping 0.4 per cent is in respect of 'balance other goods' 
which constitute 20 per cent of the total earninp from high profit 
yieldin& d~ ie  (tea, leather goods, jute, oil seeds, edI'ble oils. 
spices, piece goods, medicines. motor can and parts and ~ el 

traffic). 

Incidence of claims in respect of "balance other goods" was In tho' 
range or 3.4 per cent to.69.5 pet cent of their earnings duria. the year 1981-82, .. 
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as ·fiMlicated in the table that fonows : 

Amount of Traffic 
claims. earnings 
paid 
(Rs. in lakhs) 
... __ ... --.. --•..... ---------

t. Parcel traffic 233.00 741'8-

2. Tea 13.43 226 
,. Leather goods 15.19 37 
4. Jute '18.48 485 
5. Oil seeds 82.22 1308 
i. Edible oils 43.77 1325 
7. Spices 20.90 293 
8. Piece goods 43.99 350 
9 .. Medicines 5.08 28 
to. MDt()l' cars,' tra,ctor parts 9.72, 14 

1.9 The nUQlblr alld amount of claims paid for loss of vulnerable COlD-
ruodit,cs like grains and p"lses, fresh fruits and vegetables, coal and coke had 
_-.seel.s under: • 

Number of claims 
accepted 

Amount paid 

1977 .. 78 1981:.&2 Percen- 1977 .. 781981 .. 82 Percen-

1 

tage tage 
increase increase 
over 
column 
1 

(No. in lakhs) 

2 3 

.over . 
column 
4 

(Rs. in lakhs) 

---_____ .4 ________ .. 

I. Grains a1)d pulses 35374 33734 

2. Fresh fruits and 
otber perishables 41043 71554 

3. C~l d coke 5062 111l 

74 

41 

240 

99 

165 

429 

238 

384 

79 

141 . 

132 

1.10 Though the Railway Administration has been incurring increasingly 
hiaher expenditure between 1977-78 and 1981-82 to strengthen the protection 
fOfiOl 'e.x.peQ4litWle incrc&lod from Rs. ~  crores to as. 48.45 ClOre .. ). to 
~  \he traffic manaaemenl (as. 4.91 crores to Rs. 9.10 crores on claims 
de a ~ e  and to replace defective. derelict and overaged wagons 
(6902I.wagoos added at a ,cost of Rs.612 crorcs), the ~ e of compen-
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sation payments to earnings have registered large increase in the areas of 
parcel and high value commodities. 1bis has affected confidence of tlte custo-
mers and has-led to reduction in the movement df high value goods by the 
Railways. 

" 
,11 The claims settled were attributed to : 

-'cOmplete loss of packages' and 'pilferage' (69 per cent) of-the total 
claims. 

-Damage by wet (22 per cent). 

-Delay in transit, mainly in case of parcel traffic and quick transit service 
(6 per cent) and other causes (3 per cent). .. 

1.12 (a) Complete lOss of packages including loss of wflgon load consignments 

During 1981-82, Compensation was paid in 68,109 cases (for Its. 690 lakhs) 
against 48,083 cases (for Rs. 453 lakhs) in 1977-78, thus registerinz an increase 
of 42 per ctnt in five years· The main commodities affected were fresh fruits, 
vegetables and other perishables, grains and pulses, oil1'eeds and coal and coke. 
There were failures of the comQlercial staff at the booking and en route ~ i  
to ensure 'Pack, Label, Mark' care and to observe the prescribed rules viz., 
chock the contents, seals of wagons, etc. 
~ 

1.13 Pilferage 

Despite expansion. of RPF and extra vigilance and patrolling activities, 
claims paid due to pilferage had remained almost con6tant during all these 
years, the number of such cases was 82,936 in 1977-78 and 82,426 in 1981-82. 

Pilferage mainly occur when wagon loads remain unconnected or sufTer 
detention enroute, through the door crevices due to defective doors of wagons, 
by cutting the panel of covered wagons by miscreants and from the custody of 
gUards and road van clerks owing to non-observance of instructions to lock 
brake-vans, inadequate watching by the security staff, etc.· 

The tractor consignments despatched in block rakes from Madras to 
Northern Railway destinations were escorted by the RPF only for part or t:lcir 
Journey due to .lack of coordiniltft>n beiween the Security Departments, of 
Ldjaccftt Railways as noticed in case of rood ~ e ial  moving from Northt,n 
Railway. This resulted in pilferage or detachable parts and payment of compen-
aation for Rs. 21.32 lakhs in 1980-81 and 1981-82 . 

• Z7240 luch cues of pllfor .. (thrOUIb body boIet, door crevice •• etc.) were reported in 
1981·82 .plost 17516 C8H1 in 1977·71 U ICOO in ,udit (rom the detailed l l ~il ioto thO 
~ ... c, of pilforap 00 Central, Bastera, SouIbom. Soutb Central aad South Ealtern Rallftl'. 

t'> 



1.14 Claims arisi'ng from damage by wei: Failure of the Mechan/cal andCommer-
, ciol Departments ' 

.n 1981-82, the Railways had paid compensation amounting to Rs.3.68 
crores ill 27,988 cases due to supply of non water' tight (NWT) wagons at thp 
loading, transhipment and repacking stations. Out of the above. claims fOJ 
damage by wet to grains and pulses (14106 cases, value of claim paid Rs. 1.98 
crores) had a lions share. 

A test check at Royapuram (Madras) by the train exalniners of So\lthern 
Railway during July to September 1981 showed that out of 1,586 covered wagons 
loaded with grains ~d pubes, 1,199 were found as NWT wagons., ' 

This indicates tbat tbere were recurring failures of Mechanical Depart-
ment to follow the prescri bed maintenance praCtices in the sick lines and trans-
portation sheds, such as : 

-application of roofing compound to wagons with leaky roof. and . 

-repairs to wagons with defective door, proper welding and revitting of 
wagons with cotters, etc. 

The mechanical department of the Railways had also . failed to i i~ fully'. 
the panel patching ili ie~ created in the sick lines and workshops. Against 
the capacity of 25,500 wagons per month, the actual outturn.was around 10,851 
in 1982 which meant a capacity utilisation of only 45 per cent. This resulted int 
continued circulation of panel cut, body hole wagons. 

There were heavy arrears in the POR-of wagons, the percentage of 
wagons overdue POH he.d i~e  from 9.22 (Do Y<agons) and 8.52 (MG w,agons) 
in 1977-78 to 25 (BO) Ilnd 17 (MO) in 1981-82.'The Commercial Department 
had failed to segregate fuch defective overdue POR wagons and reject them for 
loading, leading to loading of. commodities in defective and leaky wagons. 

Investment in wagons of ~  612.45 Crores referred to" in the preceeding 
para No. 1.5 had thus not proved fully productive due to the above failures of 
Mechanical Department. 

t.15 Major oper3tional failures I,ading to Increase in claims lor comperrMItion 

(a) UnroMt>cted wagons . . -
Wagons get unconnected at the marshalling yards and transhipment points If 

owing to ~ i  failures of the staff or the Operating Department to ~e e 
the fonoWlng prescribed rules and procedure : 

0) Non-marking of the goods •. non-provision of paste on labels on wagons 
at the loading, repacking transhipment points. 

(ii) Non-despatch of transit invoice with the consignments. 

~ e i di al overhaUl, 
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(iii) FaUure to rf.cord full particulars of e a ed a ~hi ed contents on 
the seal card of wagons. 

. . 
(iv) Non issue of transhipment advices for wagons e ~  sick enroute • 

(v) Non-submission of fortnightly statements of'unconnected wagon load 
consignments and under· statement of the number of such wagons toO 
Railway Headquarters and to Railway ~ a d for circulati.on to other 
Railways for tracing and despatching to correct destina.tiDn. 

Mismarshalling and irregular shunting i~ marshalling yards further aggra-
vate the claims position by ·causing transit delay and making wagons unconnec-
ted beyond a certain point. 

According to fortnightly data i l~ by the Railways aJld Railway. 
Board, the incidence ot such wagons remaining unconnected' were on the 
increase betwocn 1977 and 1982 as, seen be low : 

i . 
Railway Number of unconnected Contents in such 

wagons on any day at wagons 
the end of month in 
--------

r 
1977  1982 

Central 37 76 Grains and pulses. 
Eastern 37 S6 cement, c;hemical 
Northern 20 33 manure, iron and 
Southern 69 66 steel, stones, timber 

Western 74 113 etc. 

Total 237 344 

The above data is circulated after an interval of over a month to the 
Railway by the Railway Board and is used by the claim offices only when a 
claim is received. The accuracy of this data can notalso be" vOUQhsafed as seen 
from a test chock on Central and Southern Railways; on the Central Railway 
many of the important stations do not send such' fortnighlly statements of 
unconnected wagons to their headquarters; on Southern Railway while the 
Dumber of unconnected loads intimated by the stations to Railway Headquarters 
~  131 for October 1982, the number circulated to other Railways and to the 
Railway Board was 62. 

Besides pilferage through flap doors, ete. contents of unlinked wagons get 
a i ~ elsewhere at low prices on other Railways alf.o. Instances of such 
cases were mentioned in para 36 of Report of Comptroller and Auditor GeDCf&l 
of lndia-Union Government a l~a  1978-79 and also noticed recently OD 
the South Easteren and Southern Railways. 

• 



,(b) Transllfpment points' 

At many @ tramhipment points damage to consignments occur due to 
loading in defective wagons, non-observance of monsoon precautions, provisior 
of non-standard dunnage, etc. There was no system of certification of wagoJ¥ 
by train examiner before loading of consignments -like sugar, fireworks, matches. 

etc. 

(c) Delay in transit 

Delay in transit and consequent deterioration of consignments was another 
maior factor accounting for the increase in claim cases in 1981-82. The number 
of claim cases paid by the Railways due to delay in transit increased from 6845 
(value Rs. 36 la h~  in 1977-78 to 12398 (value Rs. S8 la h~  in 1981-82. The 
commodities affected were fresh fruits, vegetables and other perishables such 
as fish, eggs, etc. which are mainly booked as parcel traffic, in parcel vans 
attached to mail and express trains or in parcel express, quick transit service 
(QTS) goods train run between important cities. .. 

Rules and procedure for perishables, fiuits, vegetables and high rated 
• traffic, whether booked as parcel. or smalls or in wagon load as goods traffic 
prescribe that such wagons should be distinctly labelled and a "push C. 
message" issued by booking station to the junctions enroute and that the a C ~ 

way bill should invariably accompany the goods. • 

There were, however, series of operational failures impeding the move 
nlent of such traffic according to schedule as detailed below: 

(i) Overcarriage of parcels. During 1981-82, the number of such over-
carried parcels on Southern Railway alone was 7.236. 

(ii) Non-despatch of parcel way bills. 

(iii) Non-adherence to the prescribed transit time, non-maintenance of 
schedule of parcel QTS trains. 

(iv) Less procurement or parcel vans on replacement account fC!sulting in 
less availability of such vans for parcel traffic: 

(v) While there is shortage of vJ.ns for loading 'parcel traffic, a substantial 
number or available J'parcel ~  wagons (822 vans in 1981-82) were 
allotted for toading by rreigU r(,rwarders at contessional rates resurt-
ins in recurring loss of earningr.-

(vi) The luggage/brake vans.(LR, SLR. VP) attached to the Rajdhani and 
other intercity &uper fast ellPress trains invariably run underlOaded 

(ilIA' noticed rrom a te!I check in audit at BaiyyappaaahoDi. Tirucbcblrappalli aad 

ROYI1"lraDl Oft Southren RaIlway •. 
*1..011 cllimalocl by "udit at Ill. 2 !aldll ror Southem Rail., a1lCl NortI*a .aUwat 
in 1981·82, 
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due to passengers' habit of not depositing their .bCayty ".. ill 
brake vans. A test check in audit in AUBUst, 1983 reveated that the 
~ d  i~ e of 15.2 tonne capacity in.each of he ~e ~ aa e 

brake vans of Ra:jdharii ex.press run.ning between New Delhi--Bombay 
add New nelki-Howtah in.variably run empty de~ i ee ide a le 

traftlc in fresh fnns and }:Serisbable items. ".. .  . 

1.16 Failure of RailwiZy PftiH!ttiort ~~~ he StCurity Deptdflrlerlt. 

Despite tJte expansion in the strength of RPF from 54272 in 1977-78 to 
59413 in 19S1-!2 i.e .. irrcrem of 9':5 ~  cent, h~ e was dt'tline in ttie activities 
of the RPF as seen from Ii sa'itlple stutfy of'tPie-it sttlcdUte duties on Northern 
Railway detailed below: ' • 

t. No. of trains escorted 

2. Patrol parties deployed 

~  Pickets arranged 

1981-82 
l ~ ___ _ 

2680 , 
415 

62 

1959 

169 

,22 

Similar trend was noticed on otber Railways also teiultitllJ ill di~ i

nuance of arrangement') for escorting food ~ia  tractor consignments, 
i!l8dequate security arrangements in goods sheds, etc. reported in' earlier 
paragrll-phs. 

, ,I 

The expansion of RPF strength by 95 per cent referred to above bad not 
resulted in any improvement in the area of claim prevention. There was a steep 
increase in the nurilber of ~le e loss and pilferage cases registered for 
investiga1iort by them frOm 37585 in 1977-78 to 62361 in 1981-82 O.e. 66 per 
cent). 

While' tbe number of complete loss anti pur era. cases re,istered for 
investigation according to RPF was 62,367 in 1981-82, the number of such 
claims accepted by the Railways were 1,50,605 which indicate tbat ftaany cases 
of consignments lost from seal intact WII,ODS aud pilferap from the custody of 
guard/road van clerks were not reported to the RPF for their-InveStigation by 
the Commercial Department. The Security and Conanercrial Departments bad 
failed to coordinate their activities to combat tho claims caieI. 

1.17 Failure 0/ the claims department and ~ e fixatio" o/.t", rupo1U;-
bili'y , 

Despite re-orgarusation of the claims office into a separate department 
and increase in their staff ~ h Uo per cent between 1977-78 aacl 1981-82). 

, ... 
"Piaanc:ial impJicatiooa of tJ.e WIle ..... nmaiIIi ImpCy J. _lima ... ill aucU ... 
Ih. B)_kill per....ua. ' 
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the' claims organisation had failed to anest the i ea~i  trend of claims owing 
to the following reasons : . 

U) The Claims 'Department do not have powers to penalise the staff l 
involved directly. Lapses of staff noticed by them are -reported to the' 
concerned department (Commercial, Operating and Mechanical) • 
. Due to lack of same zeal and elrort, the other departments take action 
against the staff at fault belatedly and ineffectively. 

Ui) The Security Department is neithger associated with their investigation 
nor consulted in ~ e  improvement measures. 

Uii) 75 per cent of the claims received and settled by each Railway ela e~ • 
to through traffic and hence the responsibility for the loss and daJDaSe, 
is to be fixed ,by other railways. There is considerable time lag in 
reporting such cases and initiating action to fix staff responsibility. 

(iv) The claims department also conduct monthly detailed. analysis of the 
,losses sustained in respect of 35 selected commodities separately for 
local and foreign' tTaffic to bring out areas of occurrence of loss with'. 
a view to pin point lapses of the Railway staff and for rationalising 
Railway operations. This analysis does not bring out data' regarding 
parcel and goods traffic separately,' though claims paid on.parcel 
traffic take a toll of 3 to 5 per cent of the parcel earnings every year. 

On the Northern, North Eastern' and Northeast Frontier 
Railways, 90 to 99 per cent of the claims paid under 'complete loss 
,of packa8es' and pilferage wele not analysed in detail but shown 
under 'unlocated causese' leaving thereby very little scope for remedial 
action. The other Railways carry out more detailed analysis regarding 
areas of occurrence of losses for about 21 per cent (Western Railway) -
to 73 per cent (South Centrrl Railway) of tho ~a e  of total loss, indi-
cating separately commodity ·wise. losses reported from seal intact and 
seal tampered covered or open wagons at the forwarding, repack.ing, 
transhipment, enroute stations and from the custody of Guards. But 
this analysis was used by them only for compilation of statistics and • 
not used for fiXin8 staff responsibility and taking remedial action to 
remove any operational bottlenecks. Consequently. staff responsibility 
for the lapses had been fixed only in small number of cases as detailed 
below for 1982 : 

.,... (lI'bfOlllb) traftlc IDter.railway trdk:. 
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a~l a  Claims paid Total No. Number, of staff 
(Number) ofstaft' punished for 

found Rspon- claims paid 
sible a.nd (Ratio of Col. 2 

• punished to 3) 

Central 29724 87 342 1 
Eastern 41987 92 456 1 
Northern 26558 242 110 1 
North Eastern 18992 96 198 1 
Northeast Frontier . 16459 45 366 

" 
J 

Southern 17521 76 231 1 
South Central 5995 84 71 1 
South 'Eastern 20493 28 732 1 
Western 25193 259 97 1 

Further, the number of a~ taken up for lapses was verx much lell in 
1982 than in 1917, as may be seen from the following sample study on tour 
Railways' : 

Railways 1977-78 i98I-82 
---------- ~ 
Claims No. of staff Claims No. of &taft' 

~ 

i h~ paid 
{Nos) 

punished paid 
(Nos) 

Central 32661 175 29724 87 ., 
Northern 22611 1358 26558 242 

NorthEastern 12377 508 18992 96 
Western 28524 ,221 25193 259 

In majority of the cases (about 66 per cent) the staft' wal let oft' with 

censure and recording of the error only. 

1.18 Effect of compensation on traffic 

The impaCt of the series of failures in the implementation of remedial 
measures was the increase in the number of claims made (7.4'lakhs in 1981..&2 
againSt 4.6 lakhs, in 1971-18) IlDd claims repudiated or pending to be settled 
~  lakhs in ]98]-82 ttgainst 2.8 lakhs in 1971-78) resulting in loss of soodwill 
'of the customers and more and more diversion of traffic in several hi,h profit 
yielding commodities to road as referred to in para 1.10 above. Apart from hiP 
incidence of loss and pilferage, facton. such as failure to adhere to auaranted 
transit time inability to ~ l  adequate 'number of commerdaUy fit covered 
wagODS (e.g. sugar cement) rilid packing conditions, inadequate arranpmenta 
for escort in'case of motor car, tractor consigrtmellt hac! a sreatcr impact on 
their traffic ofJ'erins· (Accordiq to C l e~d  of Rail Tariff Enquiry 

• 



ConuM&ee.(RTEC), 1980 it is economical Co transport those items by road only 
e ea~a e ee  4S0-1e(}·km. 

,'" ' .Actails siven in tt1t two.tables on pages 16-18 indicate this trend between 
1'911.18 anCS 1981-82 : ' 

• t 
~ 

~ Details of produc::tiCM'l' and tonnage move by rail" of certain high rated' 
commodities. 

Nami of 1977-78 19111-82 PeJ'CCDtaao 
"coaumdltr ------ iIlCl1IIl" 

Produc-MowQleot PercentaF Produc:-Movement Pcn:eDtaae in rlVduc. 
Cion by rail of rail tioa 

(000 tOJlDOI) Movemont 

~ ~ 

1. 1 .. "7 .104 19 
2. ~ l il 571 42 7 
" (.V .... .,.'I) • 
3. Jute . 96.5 !l16' .54 
4. 011 .... 9000 899 10 
5, Sus·r 6 .. 62 1520 24 
6. ·PotMo 8'4 413 51 

Y.'"- 19JGO 13948 72 
S. MOcOrCan 14400 1100 I.J 
,. (Nl!IDI!er) 

:-Source: Economil; lurvey 1982-83. 
"Commodit, .t ..... (St.tement ~ 

'" 
865 

1228 

10900 
11434 
994 

20100 
IS441IO 

by rail or rail tion 
(000 tODne.) Movomant 1911.82 

~  

1...,7-;' 

63 11 

41 .5 .51.2 

216 18 'Z1 

777 7 21 
1508 18 31 

305 34 22 

11080 .5 8 

661 0.4 13 • 



11. Extentalfall in traffic and loss.ofearninp : .... '" .. 
Commodity Percentage Trafic Traffic Traffic Average ~ of l ~  increse in -------level on not lead of earnlDgs* (lDCldence production 1977-78 1981-82 the: basis offered commodity ~  of ~ ebetween ,(in 000 tonnes) of lDcrease (short-fall) (km) (Rs. In satlon as 1977-78 in produc-col. 5. lakhs) percentage and . tion (vide col. 4 of its traffic 1981·82 Col. 2) (000 tonnes) earnings) 

(000 tonnes) 

1 2  3  4  5  6  7  8  9 

1. Tea . 104 63 104 41 1896 147 5.9 
2. Edible Oil (Vanaspati) 51.2 42 41 62 21 1682 60 3.3 
3. Jute (Raw) 27 516 216 655 439 935 883 4.0 
4. Oil seads 21 899 771 1088 311 .1251 525 6.3 
s. SUgar 31 1520 1508  1984 476 1334 813 2.5 
6. Potato (perishable) 22 413 305 504 199 1651 309 5.7 
7. Cement 8 13948 11080 15064 3984 748 4450 0.3 
8. Motor car, tractor. trucks 83 1100 661 2013 1352 1306 14.58 69.5 (Figures are in numbers: (6.1) (5.6) (11.0) (5.4) equivalent tonnes loaded 
given in brackC't) 

9. Leather goods. •• 14 11 14 3 1545 10.06 41 

\A 
-..a 
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Claims settled in case of container traffic was very negligible, being hardly 
one case for the entire year 1982 for Rs. 535 against earnings of Rs. 43.77 lakhs 
from such traffic in 1981-82 (0.01 per cent·). However, the container·· services 
introduced in 1966 has yet to make a sizeable dent. 

'-1.19 Conc/wio"., 

(i) Though the over all percentage of claims paid to earnings was 0.8, 
such percentage in respect of parcel and high rated commodities 
ranged from 3.4 to 69.S per cent. The overall average gives a in-
correct picture of the incidence of claims. 

(ii) Loss and damage claims preferred and paid had increased between 
1917-78 and 1981-82 despite streamlining of railway operations, addi-
tion of new wagons, strengthening of claims prevention and security 
organisation during this period (4.6 and 1.8 lakhs in 1977-78 to 7.4 
and 2.03 lakhs in 1981-82 respectively. 

(iii) Grains and pulses, fresh fruits. vegetables and other perishables and 
coal and coke were the worst affected commodities. The claims were 
due to complete loss of packages and pilferage, damage by wet and 
delay in transit and other causes resulting from a series of failures in 

~ the implementation of the ,remedial measures by the commercial, 
operating, mechanical, security and claims departments. 

(iv) Improper sealing, documentation and apathy to pack, label· mark, 
care by Commercial Department inadequate security arrangements in 
goods sheds, non-provision of escorts to block rakes of food specials, by 
tractor consignments RPF led to increasing shortage and pilferages. 

(v) Mechanical Department used only 4S per cent of panel patching 
facilities in the workshops. Its failure to follow the e~ i ed 

maintenance practices coupled with failure of commercial depaltment 
to ~ e  defective wagons for loading resulted in heavy payment of 
compensation due to damage by wet (Rs. 3.68 crores in 1981-82). 

(vi) Mismarshalling, irregular shunting, despatching of wagons without 
correct seal card particulars etc. by the Operating Department had 

t. been resulting in increasing incidence of wagons remaining unconnec-
ted exposing it to loss and pilferage; further inadequate availability of 
parcel vans, non-adherence to target transit time had taken a heavy 
toll of claims. 

-Sample Itud, OD Northcru Railway. 
"c.r. para 2 or tbe AcIvaace Report or tbe Comptroller .t: Auditor Otmeral of Jodia 011 

ail a l ~  
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(vii) Despite augmentation of strength (9.5 per cent between 1977-78 and 
1981-82). RPF had failed to maintain the level of its scheduled duties 
(i.e.) escorting, patrolling and picketting). 

(viii) Claims Department despite 20 per cent increase in its staff strength 
. between 1971-78 and 1981-82 had proved ineffective in controlling l 

the claims and initiating penal action against commercial and operat-, 
ing staff responsible for lapses. Action against staff responsible 
for claims of foreign traffic, which accounted for 75 pei cent, was 
wanting due to lack of cordinated efforts between concerned Railways. 

Ux) The impact of all the above failures had affected the loading of 
several high rated commodities such as tea, edible oil jute, leather 
goods, sugar, motor car and tractor consignments from 1977-78 on-
wards, etc. Despite increase in their production rangina from 8 to 
83 per cent during 1977-78 to 1981-82, the loading of these commodi-
ties on the Railways declined resulting in a loss of earnings to the 
extent of Rs. 77.46 crotes. 

(x) Claims paid respect of traffic moving in containers was only 0.01 per 
cent of its earnings. However, this service is still in in-fancy and is 
yet to be developed though introduced in 1966 and the earnings 
therefrom &till constitute negligible percentage (0.2 per cent in 
1981-82). • 



APPBNDIX II 

Statement of Observations and Rscommendallons 

It Para No. Ministry/ 
No. of Report Deptt. 

concerned 
Observation and Recommendation 

1  2 

16 

2 17 

3 4 

Railways Under Section 73 of the Indian Railwan Act. 
1890, as amended in 1962. the railway administra-
tion is responsible for loss, damage or ~e i a i  

of goods in transit arising from any cause except 
such as act of God, war, public enemies, omission 
or negligence of the consisnor/consignee. etc. As 
exceptions to general liabiliJty of the Railways 
as carriers laid down in Section 73. there are other 
provisions (contained in section 74 to 78) in the 
Act which further re!itrict the liability ot the' 
Railways. For instance. under section 74, when tho 
consignment is booked at owner's risk. rate, the 
railway administration is not responsible except on 
proof by the claimant that loss or damage was due 
to negligence or misconduct on the part or the 
railway administration. 

-do- The Committee are constrained to point out 
that despite stream lioiq of railway operations, 
addition ot new wagons. strengthening ot claims 
prevention and security orgaDisaUons, the amount 
ot compensation paid tor loss and damase to Soods 
has been gradually increasiq. From  RI. 14.3 
crores in 1917-18 it has lone upto lb. 33.0 crores 
in 1984-85 and turther to Rs. 43.57 crores in 
1985-86. Percentase or value or claims paid on 
earniD8S, which came down gradually from 0.93 in 
1917-78 to 0.77 in 1982-83, has also started going up 
and in fact increased to 0-.84 in 1983-84, 0.81 in 
1984-85 and further to 0.95 in 1985-86. These 
increasiDi trends imply that los. and pilterap are 
on the incr.lC. The Committee feel that 0DCe the 

----------------------------------
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articles are accepted for transport, the Railways, as 
public carrier, must take it as a sacred duty to 
transport them to their destination safely ant. 
securely thereby reducing, in the process, ~ 

number of claims for compensation and conse-
quently the amount to be paid there against. The 
Committee would urge upon the Railways ~  go 
into the reasons leading to the aforesaid increasing 
trends and take appropriate remedial measures 
with a view to ensuring greater security of consign-
. ments. The Committee have dealt in detail with 
some of the reasons responsible for the claim cases 
as also suggested some remedial measures later in 
this Report. 

Railways The three modes of settlement of claim cases 
are 0) payment to the parties (ii) repudiation and 
(iii) liettlement 'otherwise' (delivery under clear 
receipt, matching delivery, non-receipt of documents 
etc.) The Committee' find that the percentage of 
claims paid and repudiated to the total claim9 
settled in a year decreased from 39.26 and 40.14 
~ e i el  in 1977-78 to 33.10 and 33.99 in 
1984-85. The increase in percentage of cares 
settled 'otherwise' (from 20.60 in 1977-78 to 32.91 
in 1984-85) has been attributed by Railways to 
those claims which were adjusted agaimt consign-
ments already delivered in excess to the claimants 
or settled by way of matching delivery as also 
claims ~ due to non-submission of necessary 
documents by the party required for settlement of 
claim cases. How&'er, the Committee have been 
given to understand that the claims settled 'other-
wise' consisted mainly of those in respect of which 
consignors/consignees were frustrated on account of 
delays and protracled correspondence. The Corn-
mittee consider that it is the duty of the ail a ~ 

as a monopoly tranporter to process all claims 
fairly and expeditiously. The Committee he~ e 

desire that broad reasons for the increase claim 
cases settled 'otherwise' be analysed and suitable 
steps taken to ensure that the i ~ i  

do not have to suffer on account any lethargy or 
delay on the part of tho Railways. 
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Railways The Committee further note that a fairly consi-
derable number of claims are repudiated overy 
year. For example in 1984-85, 34 per cent of the 
cases were repudiated. A sample study of 1363 
cases repudiated 'during August, 1985, undertaken 
on six Railways (South Eastern Western, Eastern, 
Central, Northern & Southern) revealed broad, 
reasons of repudiation as party's negligence 
(364 cases) claims notice not served within six 
months (328 cases), defective condition of paekiq 
(145 cases). improper loading (101 cases) etc:. All 
these cases were repudiated for violation of one or 
the other provision(s) of section 73 to 78 of Indian 
Railways Act. Since these cases are repudiated, 
apparently due to infringement of relevant rules on 
the part of consignecs/eonsignMS, it would be a 
good thing if from time to time attention is specifi-
cally drawn to the notice of the parties and assis-
tance given to them to -the extent ~i le before 
they book their consignments . 

-do- The Committee are concerned to note that a 
large number of court cases involving compensation 
claims are instituted every year and substantial 
amount is paid by Railways as compensation as a 
result of court decrees. In 1984-85, 29,016 new 
suits were instituted and the amount paid in court 
cases was Rs. 5.75 erores. The Commiuee are 
not wholly satisfied with the reply of the Ministry 
that suits are beiq filed in about 5 per cent of 
the claim cases only aad in the remaining 9' per 
cent of claims, the parties are more or less satisfied 
with the decisions. TM Committee desire that 
further vigorous efforts are necessary to ensure that 
all the claims are 5Cttled exPe4itiously and correctly 
50 that the Railway Cuatomers do not resort to 
Iitiption in courts. 

~  The Committee are iaformed that review of the 
cafes decreed apiwt the Railways is done in claim 
offices of Zonal Railways and this is useful for 
evolving policy guidelines for a ~ a  5eUlcment 
of similar cases in tuture. The Committee 
consider that a summary of lessons learnt as 
a result 0' such l'CVicwI 'houJd be circulated to all 
other zaoal aih ~  for Ibeir guidance. 

~~
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The Committee have been given to understan4 
that freight earnings from bulk di ie ~ 

mainly foOdgrainS and pulses do not cover theiif 
haulage cost and the Railways earn surplus only 
from the freight on high rated commodities such 
as tea, eligible oils, jute, leather goods, motor cars 
and tractor parts etc. Despite increases in their 
production ranging between 8 to 33 per cent during 
1917-18 to 1981-82, the loading of these commo-
dities on the Railways declined resulting in loss 
of earnings to the extent of Rs. 17.46 crores. 
According to Audit, this declining trend Continued 
even thereafter. Even according to Railways 
themselves, the loading of these high profit yielding 
commodities in 1984-85 was 85.13 lakh tonnes 
(earnings Rs. 249.48 crores) as compared to that 
of 89.42 lakhs tonnes (earnings Rs. 257.91 crores) 
in 1983-84. This decline in the traffic has been 
attributed by the Railways partly to the fact that I 
they prefer loading of goods in full block racks and ~ 
therefore are lIot in a position to meet the full 
demand of high rated commodities which are 
generally oft'erred for piecemeal loading and partly 
due to gradual diversion of general goods traffic to 
road due to inherent advantages of road transport. 
Ministry of Railways have stated in this connection 
that regular analysis of decline in this traffic is 
done by the marketing Organisation for effecting 
improvement and some measures have been taken 
to improve the position in this regard. However, 
the Committee suggest that this decline in traffic 
may well be due to the high incidence of claims on 
account of loss and damage. It is evident from 
the analysis of the percentage of compensation 

paid to the revenue earned that half of the amount 
paid in a year as compensation is on the high profit",' 
yielding commodities which constitute only 20 per 
cent of the earnin8ll of the Railways. Further, the 
percentage of amount of compensation paid to th e 
traffic earning is pp.rticularly high in respect of 
certain commodities. In the year 1983-84, 40.0 
per cent of the freight on leather goods, was paid 
back as compensation for goods lost. demaled etc. 
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This percentage· Was 22·39 in case of piece goods, 
17.46 in case of spices, 7.55 iJicase of motor 
cars and·tractor parts etc. in the same year as com. 
pared to the average percentage of 0.84 only. for 
aU' the goods transported by tlie Railways. The 
Committee are, therefore. inclined to' conclude 
that the profitability of raitwayoperations would 
improve if their is ail increase ·in the traffic of high 
-rated commodities and decrease in the incidence 
of claims due ·to loss and damage in respect of 
these commodities. Efforts should .. be made .in 
this direction. 

. Railways The Committee observe from the Report of 
the Comptroller and Auditor General of India 
(Railways) for the year 1981-82 and that the 
container services were'introduced in the year 1966 
and ·by the year 1981-82 16 routes for -container 
services were established, One of the ways in . 

• 

. which costly . traffic can be weaned over trom road 
transport could be by providing efficient container 
service which can compete effectively With the road 
services. Apart from greater safety container 
service ·provideS door to door delivery. . It is 
unfortunate that the Railways have not developed 
this service in a bigger Way.· The COIRlnittee 
. recommend tbai h~ feasibility of introducing 
container services on a larger ~  of .routes to 
meet the needs of sman indentors as well as to 
, provi4e effective. safe and pilfer-proof delivery of 
tht costly-goOd.; may be exami,ned. 'the Committee 
would like ·to be appriEed or the result of such a 
study. .  . 

Railways TbeCommittec note that the claims settled 
by Railways are attributed to complete lo!;, of pack-
t,es, palferag:, damage by dampness and delay in 
trallSit and other. causes resulting from a .series ·of 
tailulcs in the implementation. of the remedial mea-
. sures by the commercial, operating. mechanical. 
security and claims departments. However, comp-

I lete loss of packalCs and pilferage enroute account 
~

r 
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for the majority of cases settled. The percentage 
of'number of claims settled by payment inreSP2 of loss/thfft of complete consignment increas 
from 25.5 in 1977-78 to 36,81 in 1983-84 and tha '. 
in respect of pilferage,. althopgh decreased from 
44.0 hi 1977-78 to 40.7 in 1981-82, remained more 
or less' static thoreafter. Damage by dampness, 
delay in transit and otber ea~e  were responsible 
for about 22.6 per cent of the cases settled by 'pay-
ment in' 19-3-84. These are discussed in the follow-
ing paragraphs. 

. Railways· The Committee are constrained to find that 
tluring 1984;85, Compensation for complete loss of 
. packages including loss of wagon load consign-
ments was paid in 66,852 Cases (for Rs. 15.94 
crores) as compared to 48,083 cases (for Rs. 4.53 
crores) in 1917-78; thU5 e i ~ an increase of 
39 per cent in the number of cases and .2.52 percent 
in the amount paid therefor in these eight years." 
The main commoditiesaff'ected were fresh fruits, 
vegetables and other perishables, food grains and 
pulses, oil a~d seeds and coal & coke. Significantly, 
of aU the causes, complete loss of packages is the 
only cause due to which claims settled by payment 
are increasing gradually over the years. Theextent 
of increase in the number of claims on this account 
and the amount paid therefor calls for close 
'scrutiny by Railways of these cases with a view to 
identifying the precise reasons therefor resulting in 
huge payments. The Comnlittee understand that the 
faUure .ot the commercial scaff at the booking and 
enroute stations to ensure 'Pack, Label, Mark' care 
and to observe the prescribed . rules. viz., h~  the-
contents, seals of wagons etc. is partly responsible 
tor the spurt in these cases. Lack of security mea-,,' 
sures, possible ~a e of the staff 't various 
levels with the organised anti· soc:ial elements and 
large number' of walons remaining unconnected 
could also. possibly be. the other reason'!. The 
Committee. therefore, desire that Railways should 
dep,loy ~ ial cell to identify and bring to task the 
....... ~ ---- .. " .. _----------
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. persons indulging in malpractices in wnnivance 
with the Railway staff . in preferring false and 
fictitious claims. 

Railways The Committee note that in pursuance of the 
recommendations of the Railway Convention· 

Committee (973), the Railway Boarf;l had intro-
duced in 1973 a system of analysis of the reasons 
for the pilferage/partial loss cases to pin-point the 
area or loss, devise preventive measures and fix 
staff responsibility. The Committee regret to find 
that such a detail analysis is done only by 6 out of 
9 Railways (Central, Eeastern, Southern, South 
Central; South Eastern and Western Railways). 
Moreover, h~ Railways do not appear to have uti-
lised such analysis with a view to taking pre.ventive 
measures with the result that there has not been 
any perceptible decrease in ,the number of claims 
due to pilferage from 1977-78 onwards. These 
declined only marginally from 82,926 (for Ih. 5.47 
. crores) in 1977-78 to 74,424 (for Rs. 7.92 croies) in 
1983-84. The Committee consider that such 
measures have cpnsiderable scope for prevention of 
such claims provided concerted efforts arc made by 
the Railway Administration. 

Railways The Committee have been given to under-
stand that pilferage mainly 0CCU1' when wagon 
loads remain unCOllnected or suffer detention 
enronte, through the door crevices due to defective 
doors of wagons, by cutting the panel of covered 
wagons by the miscreants and from the custody of 

suards and road van clerks owing to non-obser-
vance of instructions to lock brake-van, inadequate 
watching by the Security staft', etc. The Committee 
are informed by the Railways that pilferage from 
door crevices is generaUy not due to wagons havina 
defective doors· at the time or . loading but due to 
sabotalC by anti-social elements while the wagons 
are in transit. The Committee feel that apart from 
easuring that Wagons with defective doors arc not 
supplied to consipGn for loading, the areas durio, 

-------------------------------
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transit where anti-soCial elements strike should be 
identified and ,steps taken to guard. such ~ e a ll 
zones in an effective manner., For th1S ~ 
wJtatever a a e e ~ are necessary should be 
agreed upon with the State Government concerned. 
The Committee would also. lilre the Railways to 
take every care to ensure that adequate security 
arrangements arc made when wagons remain un-
connected or suffer detention enroute or at tran-
shipment points, at yards and platform!! and when 
open wagons are used ,for, transporting food grains 
and other vulnerable items. T<he Committee find it 
difficult to understand how thefts Could occur from 
the . custody of guardsJbrake van clerks. The 
Committee are _ not impressed by the plea of the 
~ail a  'that due to short halts of trains, the 
counting and checking of large number of packages 
by the guards· and brake Van clerks is rather diffi-
cult. Although the number of . such cases has come ..... 
down from '19,583 iJl 1981-82 to 11000 in 1984-85, , 
this could still be further ~d ed by suitably.alter-
ing the train hafts. if necessary. and by devising a 
system of suitable randQm sample check and by 
making the concerned staff accountable for' ~  

loss of consignment from their custody. 

Railways The Committee find that the amount and 
number of claims paid due to supply of non-water 
tight (NWT) wagons at the loading, transhipment 
and repacking stations 'increased sradually from 
Rs. 3.68 crores and 27,988 respectively in 1981-82 
to Rs. 5.02 crores and 33.060' in 1984-85. Out of 
the above, dai:m for damage by dampness to food-
grains and l~  constituted a lions share and the 
claims ~ id therefor in amounted to Rs. ~ 

e~ in 14,](;6 cases. The number of &Deh cases 
during the years 1982-83 and 1983-84 were 13,826 
and 1'7.948 which further i ~a ed to 19.215 in 
1984-85. Obviously, much of the damages could 
have bee" averted, if the Mechanical DepartDlent 
had adhered to the prescribed maintenance practices 
in the sick lines and transpot:tation sheds such as 
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application of roofins compound to· WSIODS with 
leak.y "foofandrepairs to wagons with defective 
door besides proper welding and ravettinl of 
wagons 'with cotters, etc. • 

Railways The Committee note 'that the facilities for panel 
patching created in the sick lines and workshops 
laid down a monthly target of 25,500 wagons to be 
atten.ded to equivalent to yearly target of 3,06,000. 
Against this target, the outturn of wagons was 
2,29,111 during ~  ij.nd ~ durinl 1983·84 
&howing capacity utilisa.,tlon of 74.9 per cent and 79.9 

per cent respectively. The under utilisatiOlbof capacity 
to the extent of 20-25 per cent,resulted in continued 
i la i ~ of panel-cut body-hole wagons, which 
was avoidable. From the filures ot capacity ~ a  

tion of workshops in· panel patching facilities of 
Zonal.Railways, it is seen that except on Nonhero 
a~d North Eabt Frontier ai a ~~ there is need 
~ improvement in all other Railways . .Accordina 
to ~e Ministry, a,major factor -which contributed 
to this lower capacity ~li a i  was the diversion 
of reEources to attend to BOX walons which' had 
to be a~ e ded to on war footinl due to heavy 
<.orrosion. In any' case, the factor of corrosion was 

not unexpected and resources could have been 
provided therefor. The Committee take the view 
~  it should have been possibie with areatcr 
coordination to have achieved a more satisfactory 
level of-utilisation of established capacity. The 
Committee would like to be asswed that the 
established capacity is now fully utilised and no 
faulty wagons are in use. 

Railways The Committee further note that there Were 
heavy arrears in the Periodical Overhaul (poH) of 
wagons, the percentage of wagons overdue POR 
had risen from 9.22 (BO waJoDI) and 8.52 (MO 
wagons) in 1917-78 to 2S (sa) and 17 (MO) in 
1981-82. The Commercial Department had faUed to 
segregate such defective overdue POB wagons, 
leading ~ loadiq of commodities in 'defective aacS 
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t.aky -alohli'. ft1ll. the failure of Mechanical 
9tt*rtment tb ~ the prescribed. ai e a ~l 
l"Wloucescoupled with failure of Commercial'? 
'Depltmretlt to reject defective wagons for loading 
purposes resulted in heavy payment of compensa-
tion ~e to damage by da,mpness. The Committee 
would, therefore. advise that maintenance facilities 
should be used to the fullest extent in future. At 
tbe same time.:a phased programme should be 
chalked out for the gradual replacemeni of dorelict 
wagons. Tidlely action should also be taken to 
segregate 'defective overdue POH wagons .. The 
expectation tbat acquisition of new wagons (on 
~la e e  and additional account at a COEt of 
~ "6\2.45 crores during 1977-78 to 1981-82) would 
reduce the incidence of claims. has so far not been 
realised thanks to tbe failure of Mechanical and 
Commercial Departments. 

bil ... ,s Tile ~i e further desire that the practice ... 
in vogve of exaininiq any suspect/wagon by train 
ClAaaination staff at the behest of the Commercial 
Ibft'. 'WOR tIley are offered for loading to the 
-oonS'ipGl', should be scrupulously followed so as to 
re4uce the i~ of claims on this account. 

llaitftys ~ uodler major factor accounting for the 
iRCNaSO in claim oases is the delay in transit and 
~aell  clctellioration of consignment. There 
, "WeN a series of epentional failures impeding the 
mo¥elMll.t ef IUGb tr.affic according to schedule. The 
OGMIBittee ... that more procurement of parcel 
vans OR replacelReat account in future than hi he~ 

should be attempted so that the availability of such 
vans for 'P&rce1 traffic improves. Tbe other irritant .... 
'like over-carriage of parcels, non-adherence to the 
prc;scn"bed trall!lit time and schedule of parcel/QTS 
a i C ~  shoutd be eliminated. It is surprising to 
note th,t ~e ll$iIways do not maintain statistics of 
O'\ler carried Parcels. By maintaining such stat.istics. 
tile CelNllittee feel, it should be easier for the 
.,.way administration to identify the areas prone 
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to this ·problem ~  the extent of· the· prevaianee· 
of over carriag,. ~  in turn, can help tbe railways 

iq ~ il  a ~a e remedial measure with a view 
tp ed i~ claims oil this accoynt. The cOmmittee 

~ld  t"ererole, d~ i e that railways shol,lld ~i  

tain, sl,lc;l\ a ~ ~  ,n ~  -

Railways The Committee find that there has been sip 
ficant increase in the strength, of bliway PrCIIec:tioft 
Force from"60,256 in 1977·78 to 62,941 in 1984-85. 
The illereafle ii\ eJ(penc1iture thereon has been even 
hilh~  from RI.26.95 erores to Rs. 78.48 crores. 
At the same time ~ scbedule' of tbe normal 
protecting fUnctions Of RPF -has been curtailed. 
The extent of mOIl ftduction in tbe scheduled 
duties or RPF can be estimated from • 
sampie study conducttd by· Audit on Northern 
Railway. Accordinl to this study, the number of 
trabis escorted -deClined from 2;680 in'977·78 to 
l,c}S9 in ~ Similarly, the number or petrol -
partioi deploy.edcame down from 415 in 1977·78 to 
169 in 1911·&2 and th' pickets 'arranged went down 
froin 66 in 1911·78 to 22 in 1981·82. Furtber, the 
cfftCiellC)' of,aPF bal4eclined in the recent years 
al.., Whicb is evident from the fact that the per-
cefttap 0( value or prQperty' recovered by llPF to 
that itole1i hal decUned from 11.51 in 1977·78 to 
7.98 in 1981·82 aad further to 6.35 in 1984-85. The 
nWJIl)er of total J*SOIII arrested by RPF hal also 
decreased from 5,814 in 1981-82 to 4,258 in 1914-
~  .A,gcordinl to ... mple surveyor duties per-
formed by the 1lPF, oonducted by tbe hilways in 

1984, it WILl found t.It.U approximately 30 per cent 
of tile sa1lCtioaeel stNngth bad been deployed on 
uuobOdnlcd d*,. The amount paid on the claims 
for coapIete 1011 01 )lilferale has been increasi.., 
padaaBy over u..e years. It is pertinent to DOte 
in tlris rep1Id tbat tho Chairman, Railway BGarel 

concedeII .... · evideDt:c ". think tbis (attenclina 
.. atllCbe .... ..., is only one of the (acton. 
The .lIer it ... ~ in tbe e8lcacy of the 
Railway PrGtecrion .... cc. We recopise tbat it 

--------.---------,.--.... - 4! •. _. ____ . 
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. neCds to be improved. ,. The Committee are inform-

, . ed h~  the .Railway Protection Force e d e ~ 
ACt i 985 has bestowed additional powers to the 
Railway e ~ ll Force .. The· Conimitteerequire 
to be satisfied that 'this amended . Act has ~~  

effectively used to improve the efficacy of RPF. 

The Comm ktee find that despite reorganisa-
tion of the claims office into a separate de ~ e  

abld despite increase in the staff strength ,by 20 per 
cent between 1977-78 and 1981-82, it has not yet 
. been possible ·to arrest the delay in settlement of 
claims. It is noticed that all Zonal Railways, ex.cept 
Northern, North Eastern and North Bast Frontier 
carry out detailed analysis regarding areas of occur-
rence of losses for about 27 per cent (Western 
RtAlw&y) to 73 per cent· (South Central Railway) 
. 'of the. cases of total loss, classifYing.them separately 

di ~ e  losses from seal int"ct and ~al ~ 
'tampered, coveted or open wagons at the forwardlDg 
tepacking, transhipment, enrou,e stations and from 
the custody of guards. These Railways (Northern; 
. 'North Eastern and: ~ ie  according to the 
" Ministry, do not appear to have taken due ~ 
, . while doing clasSification in case of, the claims paid 
under 'complete loss of pacteages' and pilferage'. 
'Instructions have, however, been issued to the 
Railways to fill in the form properly on the basis 
of d,etails of cases "of claims completed from indi. 
vidual fU",s so that the a~ al position is correctly 
reflected in the ,cause-wise and commodity-Wise 
analysis. , However .. the Committee find that based 
on this board analysis, specific preventive measures 
were ,taken only in a limited number or cases i.e . 
only six·'cases during the period ~  review. The f 
Committee suggest that as soon as the monthl1&-
compilation and analysiS of claims :>ettled is compo 
·leted, the parlicwar case or trend noticed should 
invariably be pin-poi!lied to the concerned railway 
or railways and the claims prevention cell to initi-
ate forthwith preventive measures. This would 

~ ~ ~ ~~ 
~ r·' .• ··.:-.. ·,., ••• ----____ _ 
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C~  dm.eb'. ,1UlP,_ of the loopholes, thereby 
e i~~ ~C c.pce. of loss. or pilferale. The 
8ecwity ])cpartment should aiso be IlSSOQiate4 with 

" system bnprovOJJl_ ~ l e  

105 Railways The Committee' . note that 15 per. cent of the 

106 -do-

107 -do-
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claims received and's'eftled by each Railway relate 
to through..t.Ta1ficnd hence t"e responljibility for 

li~ ~  a1\4 ~ i&' ~  be fixed by other Rail-

waft;. 'liteeo"tnmtttee '1lfe infonned that in daims 
of oVc!r 19. d e ~  'as sDon as a claim is ~ei ed  
n'Qtiees ate serVed 'Oh the Railway conc:emed, to 

. ,.j ...• " 

ella l~ them to investigate and to prove delivery of 
the (u11 coiisig'i{ment in sound condition. Wherever 
any lil ~ is ~ on'their system, eft'ort is made 
to fix staff respohslb'iliry. Althoulh, accordiDl to a 

'random study ·condud.Ca by Western Railway, casel 
where staff e ~ ili  is involved come to bet-· 
ween 4 to oS per cent of the total cases, on an ave-
rage 21 months were taken to finalise action against. 
staff in inter-Railway liability cases. The Committee 
consider the time taken to finalise Jluch cases al 
uriduly lonl and desire that steps should be . taken 
to fur. the staft' responsibility as expeditiously 8S 
possible. 

The Committee consider that Railways' efforts 
to maximise the output of the ttac:ers/inspec:tors 

i e ~ in important cases is a step in the 
right direction to minimise delays in settlement of 
those claims which require coUectioo of transit 
particulars from yard to yard, situated on cUfferent 
Railways. The Committee also apprec::iate the 
assurance liven to them that after computerisation 
of freisht operations, b'acinl would become quicker, 
resulting in speedinl up the settlement 01 inter-
Railway claims. They would like to be apprised or 
the progress made towards computerisatioD or 
freightoperation,s in due course. • 

The Committee note that al per a sample lbIdy 
or claims cases OD four Railwaya (Cen&ral, 
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. Northern. North-Eastern and Western) the number 
of a ii hedha~ ~ li ed sharply in ~ 
~he  ~ a ed to ~e figures of 1977.78. Moreove 
In maJonty ofthe cases (66 per ~  appro,,). the 
staff was let oft' with cen'lure and recording the error 
only. This shows that there is some i ~e e  defect 
in the process of reviews undertaken' by the higher 
authorities ·in cases where punisliments are found to . 
be inadequate. The Committee have been informed 
that the Zonal Railways ,have again been instructed 
to give adequate punishment where staff ,;:esponsi-
bility is established.: They would like the MinisUy 
, of Railways '.. to tighten. up the, monitoring 
machinery set up to watch progress of disciplinary 
cases so as to ensure that instructions reiterated 
now are scrupulously followed by both disciplinary 
. andreviewlng authorities. 
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